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01.02.2010 | None appears for Applicants 3 in
number.

in reply para 4 it has been stated that
Applicants were employed as Combatant,
Assistant Commandants (Médical Officer} in
Assam Rifles {an armed force of the Union)
which is not within the jursdiction of this
Tribunal in terms of Section 2 (a) of the
Administrative Tribunals Act, 1985. f

No rejoinder has been filed. In the
circumstances, giving another opportunity to
Applicants list on 08.02.2010.

~

{Madan Kumr@r Chaturvedi)  (Mukesh Kémar Gupta)

Member (A} Member (J)
/bb/

08.02.2010 None appears for the applicants
today also. No rejoinder has either been
filed. Vide earlier order dated 1.2.2010 we
have expressed our view on the
maintainability of the présent O.A.

Granting another final opportunity to

=

(Madan ..CKatuwedi) {Mukesh Kr. Gupta)
Meber (A) Member (J}

applicant list on 15.2.2010.

Ipg/

15.02.2010 ~ Proxy counsel for Applicant prays for
adjournment. List on 17.02.2010.

{(Madan Kdmar Chaturvedi] {

Mukesh Kumar Guptaj
Member (A) Member (J)
/bb/
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= ’ 17.022010 Preséﬁt; O.A. has been filed by 3

" doctors who are WOrking as Medical Officers

in Assam Rifles.

The Respondents have rdised
preliminary objection stafing that Applicants
are employed as combatant, Assistant
Commandant (Medical Officer) in the Assam
Rifles, which is an Armed Force of the Union

of India. SN 7 

In the above backdrop, we are of the
w T ' | considered view that Section 2(a) |of the

PP, ) . Administrafive Tibunals Act, 1985 bars the |

W o jutisdiction of this Tribunal to entertain their - |

' | - | giievances. In the circumstances, Repisfry is

directed to retumn the original papers|to the g

. o la& R o Applicants enabling them to 1oll<e
RNV T . ,
g appropriate steps. Second part of the bc‘

e TUs-Nl-Ban . be kept intact. : |
Ar C0SC, o { L
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iIN THE CENTRAL ADM%NISTRATWE TRIBUNAL
GUWAHATI BENCH

ORIGINAL APPLICATION NO. .Z 3 & oF 2009

Application under Section- 18 of the A. 7. Act of 1985

Dr. P. Priyc Kumar Singh & Ors.

........... Appiicants.
-Vs -
Union of India & Ors.
............ Respondents.
INDEX
sl ! Particulars Annexure Page
No. ‘ |
1 Synopsis - T
2 List of Daies (Events) - 2-3 ;
3 . Application - 4-17 |
4 Copy of formal order of appointment; A(1), A(2), |1&22, > 23
dated 3.08.1995; 26.07.1995 and|  A(3) AU
| 8.05.19986,
5 Copy of representation of Applicant B8 2F
No. 1 dated 25.03,1999. | |
16 ! Copy of recommendation letter of C 2&
. | DGAR daied 8.09.1894,
7 Copy of advertisement for cadre of
Medical Officers issued by the DGAR D A 32
dated June 2001,
8 Copy of representation of applicant
No. 1 dated 6.03.2002. £ 33
|
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iN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
ORIGINAL APPLICATION NO. [ 2 & oF 2009

Application under Section- 19 of the A. T, Act of 1985

Dr. P. Priyokumar Singh and others,

e blicant:
?:.‘E“ {“\ ......... AQP
Centrai '

Union of India & Ors.
e o Respondents,

I L

e SYNOPSIS

The appiicants appeared in the inferview held on 20" Sept, and 17
and 18" Oct 1994 before the selection Board for appointment as Medical
officer in the Assam Rifles. They were declared selected for appointment to
the Cadre of Medical Gfiicets on adhoc basis and the appiicant No. 1,2 and
3 repoﬁed for duty on 11.7.1995, 30.6.1995 and 25.4.1996 respectively.
The applicant No. 1 submitted his representation to the authority for
regularization of his services stating that he was recruited against a regular
vacancy on being selected by a duly constituted selection Board and also
after advertisement. The applicant No. 1 approached this Hon'ble Tribunaj
by filing OA No. 192 of 2002, The Hon'ble Tribunal directed the
respondants by its judgment and order dated 13.11.2002 to consider the
case for regularizaiion of services of the applicant. Tne appiicant No. 1, 2
and 3 submitted their represantation to the authority. The respondents
have not yet taken any action for the regularization of the services of the
applicants and hence the applicants file instant petition.

Filed by
g
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

ORIGINAL APPLICATIONNO. /3% & OF 2009

Application under Section- 18 of the A: T. Act of 1985

11.07.1995;

'30.06.1995 &

2504.1996

03.08,1995;
26.07.1995 &
08.05.1996

25.03.1999

08.09.1994

June 2001

Dr. P. Priyo Kumar Singh & Ors.

........... Applicants.
-\Vg =
Union of India & Ors.
........... Hespondents
Applicant No. 1, 2 & 3 joined for duties as Medical
Officer in the Assam Rifles,

Annexure- A (1), A(2)& A(3})

. Applicants were given the formal order of

appointments,

Annexure- A(1), A(2),& A(3).
. Applicant No. 1 submitted representation to the

DGAR for consideration of his reguiar absorption
in the Assam rifles as Medical Officer:
Annexure-8

- Directorate General, Assam Rifles recommended

for regularization for similarly situated doctors in
the Assam rifles and subsequently they were
regularized by the Deptt. of Health & Family
Walfare, Gowt. of india. |
Annexure-C

. DGAR issued Circular directing UnitRange

Officers to forward copy of Adverlisement for
combatisad Cadre of Medical Officers.
Annexure-D

D Up'f'“”‘ibk"‘”;‘m - Gt




10.

11.

12

06.03.2002

15.07.2002

13.11.2002

01.10.2008;

09.10.2003 &

08.10.2003

20.10.2003;
11.91.2003 &
11.11,2003
17.09.2003

03.08.2006,

3

: Applicant No. 1 submitted representation to the

DGAR for condonation of age fimit,
Annexure-E

 Interim order of OA No. 192 of 2002 was passed

by the Hom'ble Central Administrative Tribunal,
Guwahati Bench directing the Member Secretary
Medical Officers Selection Board to allow the

_applicant to appear in the Selection Test,
: Final Judgment and order of OA No. 192 of 2002

was passed by the Hon'bie CAT, Guwahati Bench
with the direction to the respondents to declare
the result of the applicant and to consider the
'app!féants‘ case for reguilarization. |

' Annexure-F

: Applicants were issuad appointment order for the

post of Medical Officers (Asstt. Commandant) by

- DGAR.

Anngxure- G(1), G(2), G(3)

:  Applicants accordingly joined for duties as Asstt.

Commandant in the Assam Riflas.

. Respondents issued orders terminating the

applicants from their appointments.
Annexure- H{1), H(2), H(3)

. Applicants submitted representations addressed

to the respondenis authority for reguiarization with
effect from their initial date of joining In services.
Annexure-i{1), {2, {(3).

Filed by- ~
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL )

GUWAHATI BENCH

ORIGINAL APPLICATIONNO. / 2 8 OF 2000

Application under Section- 12 of the A T. Actof 1985

1. Dr. P Privokumar Singh,

' Bishnupur, Kha Ward No. 7,
P.O. Bishnupur, Dist, Bishnupur;
Pin-795126, Manémr,

2. Dr. (Mp Niangkhan Ching,
Rabunamel Village
F.0. Mao, Dist. Senapali
Pin-795150

- Manipur, \

w

Dr. Ch. Saleo Mao
Rabunamai Village
P.O. Mao, Dist. Senapati
Pirt- 795150 |
| Manipur.
- ..... Applicants,
- Va-

1. Union Of india,

D A Grigpaltmms st
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Govt. of _Sndia, Ministry of ’Home Affairs,

New Delhi. - 14,0001
. The S.ér;retary to the Govt. of India,

© Ministry of Health and Family Welfare,

- Department :pf Health, New Dethi.-110001
The Director General, Assam Rifles, |
Govt. of india, ‘Ministry of- ﬁome Aftairs,

- - Shitlong- 793001.

.... Respondents,
IN THE MATTER OF:

Non  regularization of ihe
| applicants’ services.

- AND-

IN THE MATTER OF:
Judgmentiorder dated 13.11.2002

passed in O.A. 192 of 2002 by the

Central  Administrative 'Tﬁbunai,»,
 Guwshat Bench.

| - AND~

IN THE MATTER OF:

~ Violation of Articles 14 & 16 of the

Constitution of india. |
D’Y.‘f'f’”‘;’bkw‘ %% <



DETAILS OF THE APPLICATION:

1. PARTICULARS OF THE ORDER(S) AGAINST WHICH ‘ng
This application is made praying for a direction upon the reependents
to absorb the applicants on reqular basis in the Cadre of Medicai
Officers with effect from the initial date of joining in service in Assam
Rifles as Medical Officer with all consequential service benefits.

2. JURISDICTION OF THE TRIBUNAL:

The applicant declares that the subject matter of this application is

well witiin the jurisdiction of this Hon'ble Tribunal,

3. LIMITATION: |
The applicants further declars that this application is filed within the

{imitation period bfeseribed- under sectiorr 21 of the Administrative

Tribunal Act, 1985.

4, FACTS OF THE CASE;

4.1. That, in this application the applicants have common cause of
action. The relief sought to be granted are also common. Hernce, the
applicants filed this composite petition. The applicant No. 2 and 3
have authorized the appﬁcant No. 1 to take legal steps in this original
pet!tion

4.2 The appﬂcants passed the;r M. B 8.5, Examination in the year 1990
from Reg%onal Medical Coliege, Imphal. There after they were in

<

D . 6 ﬁf"‘)'bk"""‘”'w
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sear@h of job. In the me_émwm_ia Director General Assam Rifies,
Ministry of Haﬁ#e Aifai.rs, Shiliong issued an advertisement during the
year 1994 for recruitment of Medical Officers as they were in need of
sarvicas of Medical officers, The applicants in response to the same
advertisement applied for the post of Medical Officers in the |
prascribed format. | |
4,3, That the applicants thereafter appeared In the interview held on
September ‘and October 1994 before the Selection Board for
appointment as Medical Officers as per terms and conditions laid
down by Directorate of Assam Rifles. |
44. That on the bésis of the interview the applicants have been
declared successful and the offer of appointments were issued to the
applicants and accordingly the ‘apmicams teported for duty on
10.7.1995, 30.6.1995 and 25.4.1996 respectively. Then the
applicants No, 1, 2 and 3 were given the formal order of appointment
as Medical Officers on adhoc-basis vide iettaf No. 1/14015/8-
 78/Appt-MO/ME (A) dated 2.8.1995, 1/1401 5!8~?8/Ap§}t~MOME (A)
dated 26.7.1995, and 1/14015/8-78/Appt-MO/ME (A) dated 8.5.1996
réspac;ﬁveiy, It is clear that the applicants were reciuited against the
regular vacancy on being selecied by a duly constituted selection
Board and aiso after advertisement of the vacancy in the open
market, erther the applicants s:s.xbmméd. Medical fithess r:esrtiﬁcétes
and !hey had under gone po!w verification as requ:red for requiar

appointment in any Govt. servrce

Dv Zipﬁ“’?"ﬂw 9"’?4
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Appointment letier datad 3.8.1995 i annexed as -

 Annexure A (1), |
Appointraent fefter dated 26.7.1995, is annexed as

Annexure- A (2).

%ppaimt letter dated 8.5.199€ is annexed as
Annexure- A (3. |

45, That the applicant No, 1 on several occasions submitied
reprasentation addressed to the DGAR in writing for consideration of

his reqular sbsorption as Medical Officer and the same were duly

forwarded by the concernad authorities to the Directorate Assam

Rifles, Shillong and on enquiry it was informed that his case is along
with the Government of Indla Mimsh'y of Haa!%h and Family Welare,
Department of Central Health bervms and the process of
requiarization is under active consideration.
| Copy of Representation of applicant No. 1, letter
dated 25" March 1999 is annexed as Annexure- B,
4.6, That it is partinent to mention that a numbar of occasions the adhoc
Medical Ofﬂczars recmated by the Assam. Rifles, subsequently
_reautarized By letter Na 1. 1d05!11 MM«QO:ME {A} dated 8.9.1994
whereby the DGAR strongly recommended for regu!wazaﬁm of six
medical officers who wére working on a&h@é basis in Assam Rifles,
namely. | |
1. Dr. {Mrs) Sharmila Das

2. Dr. 1.K. Chakhayan

ﬁ«f f”"‘ﬂkw )

o~
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3. Dr. Sarcj Kumar Pandey ) éﬁ? “ %"”??QQ HE 5 ;
‘ iSiratheg T, Try

4. Dr. B.N. Singh |
24 Ju 2009 f

5. Dr. Ambika Prasad

Wif et T

6. Dr. Th. Shyam Charan Singh Guwahaj Beneh

And, &l the above adhoc Doctor's were subsequerztly
regutanzed by the Department of Health and Fama!y Welfare, Govt, of
india, | | |
Copy of letter-dated 8.9.1994 is annexed as

Annexure- C,

4.7. That while the applicants expecting the order of the regular
absorption in Assam Rifles, surprisingly respondents DGAR, Shillong,

issued a circular in the month of June 2001 directing Unit/Range |

Officers to forward the copy of advertisement for Combatised Cadre
of Mediical Officer and further instructed to forward applications for all
adhoc/contract medical officers with the Directorate of Aésam Rifles,
latest by 16.7.2001 for onward transmission to DG, ITBP,
| However, the aépﬁcants finding no other alternative submitted
their applications within the stipulated time ﬂmr&ug‘h proper channel
enciosing all  required documehts for consideration of their
appointment to the cadre of General Duty Medical Officers and their
applications were duty forwarded by tﬁe DGAR to DG, !TBP'
Howevar no caﬂ letter was issued to the applicants for
interview and on anusry the appﬁcants came to learn from reliable

source that their candidature were rejected by the Medical Officers

=
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Selection Board, ITBP on the aﬂeqed ground that the applicants are
over aged for recruitment to the Cadre of General Duty Medical
‘Officers. The aforesaid aelactzon Board did not take into
consideration that the appﬁca:nts arexalréady in Qovernment service
‘w.e.l. 11.7.1995, 30.6,1995 and 25.4.1995 respectively under DGAR
Ministry of Home Affairs, Shillong though working on adhoc basis. it
Is relevant to mention [liere‘ that since the gip;}ﬁcams are working on
adhoc‘ basis as Medical Officer as such they are entitied to -gei the
age ;gtax_atﬂ@n and weight agé to 'the extaht they have served the
- DGAR. As méh the rejection of thefi'r. i:andidature on he alleged
gma.md of over age is not szu&%a’mab!e in the eye of law. Appiicant
N'& 1 a%scs» submitted rapreSeﬁetaiim-ﬁatad -6;3.2002 for condonation’
of age limiit, but to not result. | | .
- Copy of acwemsement for combatwed Cadre of
| Medical Ofticers is annexed as Annexure D and
Applicant Nﬁ. 1 q representation dated 6.3.2002 is
aﬁnexed as mexu!e- g. . |
4 8, That the app!ccant No. 1 filed an app%:ca!;on 0.A No 192 of 2002 in
the Centlai Administrative Tribunai Guwahaﬁ Bench. in the interim
order dated 156, i 2002 passed my me Hon’ble CAT, Guwahati Bench,
directad Members Semetary, Medical Ofﬁcers Se!eetion Board to
atlow the appﬁcant to appnar in the se!ecﬁon test Accmdmgty the
applicant was aﬁowed to appear in the exmxmaifan And as pet

directtcn of the Hon’bla Tribunai tt‘oe result was withhaid pendmg
D €. Goip Kmsm Gt
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d:spesai of the OA No. 192 raf 2002. Fmaﬁy the chb'ie CAT
disposed off the said uA No. 192 of 2002 on 13.11.2002 with the
direction to the respondents to declare the result of the applicant by
taking the remédia? measures of the rélaxatim of age and to considar
the applicants case for regularization.

| Copy of final order ‘of the CAT dated 13.11.2002 is

annexed as A

4.9. That the Directorate General Assam Rifle in pursuance of the order
- of the Hon'ble Tribunal considered the case of the applicant No. 1
| along with other four candidates including the applicant No. 2 and 3

who had also .ap;:xeamd in the @x‘aminaﬁcn for selection of Medical
C}fﬁcers {Asstt, Cammar;dant) in CPOS, but ot filed such petition for
relaxation in age. Since ﬂ_aéir cases wete similar to the applicant
~ No. 1, the Ministry of Home Affairs approved the préposa! to grant

age relaxation to them as well as in the casa of applicant, namely:

| 1. D Ratan Kumar ‘%ingh

2. Dr. Ajit Kumar Bora {OBC)

- 3. Dr. Mrs. Niangkhan Ching (5T)

4. Dr.ChSaeoMeo(ST)

4.10.  That in compliance to the order of the Hon'ble Tribunal and on
the basis of axamination conducted by Medical Officers Selaction
Board (CPOS) 2000-2001, the applicants have been declared
successful for wthe appﬁ?ntmmt to the post of Medical Officers

(Assﬁtant Commandam) and appmntmeﬁt order was issued to the
Do 0 fw%w Gog$
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14016/ARMC/2003/M-1 dated 1.10.2003., 1/1401 5/ARMG/ 2003:’ M-1
dated 9.10.2003 and 1/14015/ARMC/ 2003/ M-1 dated 9.10.2003
respectively and the appﬁaants- accordingly reportad for duty on
20.10.2003, 11.11.2002 and 11.11 'Jmé |

Copy of appointment letter data::i 1.10. 2003 is

e‘xtmexed as Annexure G g .

Copy of appoiniment letter dated 9.10.2003 is

annexed aw Annexuree G ,gg)_ | \ §

Ccpy of appa?miméﬁt letter dated 0.10.2008 is
annexed as Annexure G (3).

4. z’i,ﬁmat in the meanwhile the respondents issued orders terminating
the applicants from their adhoc apéointments on 17.9.2002 i.e. before
the ﬁnai arders and judgment of the Hon'ble CAT dated 13.11 2002 |

Copy of Termination order of Applicant No. 1 is
annexed as A_mg&urg - H (1). Copy of Termination
‘erdér of applicant No. 2 is annexed .as Annexure- H

- {2). Copy of Termination order of applicant No. 3 is-

annexed as Annexure- H (3).
412, That the appzicaﬁtsv MNo. 1,2 and 3 sab:métteci representations
addressed o the te&pmciem | authority f@f coﬁséciaﬁ‘atim of their -
reguiarization as Medical Officers with effect from the initial dale of

joining in services in Assam Rifles.

. Gripuomer 9058



"Copy 0? mp& @mtatm of Anpﬁnam Ne 1 ‘is
| annexed as Aggexw& i { j} | B
- Copy of mpres&ntaﬁan @? Appiwant No. 2 is
- aﬁmved as Amegwe el(?). |
o Copy ef remeaeﬁtaﬁm of %pp&catsoﬂ No. 3 is

annexed as ﬁnﬂexylam 143},

a1 e

4.#3. | That m the 0 A No 199 0&‘ 2002 the issue panamed to the
actmn of the respmdems in the matter of regularization of the
 services of the appli cants. “The Hon'ble Tribunal i its judgment and

" order dated 13.11 2&02 observed that *he w.,,p@ndems are orderad to

declare the rasuit of the appbcant by takmg fémedsai measures of the
refaxaikm ef hea aqa and c:onsidef the case &)f mgs :wizaﬁon |

| The rmpondem author;tv ah(v aﬁ&wed the preﬁem applicants to
enpy the banaﬁts of the judgment and order datad 13.11.2002, 1t
may mfmm be me.entwsved *hat the cziatfm of th@ applicants are

ana?ggous Henae thr-w hava ﬁied common p@* tim for redressing

their graesvances

s, ﬁﬁgﬂﬂ;&&mﬁ.ﬁiﬁmﬁmm .gmﬁgmv;SMs
5.1, For that zhe app! cants were ﬁeceared 5@?@3’?@5 h‘;‘ culy consmmed

sa!ectm Bnard by th@ ﬁaﬂ mf msﬁ,ﬂmeﬂ M Mﬁdwa! Officers in

pursuame to an advertxaemem sssued in the yaar 1994,

-8, 2 For that in th@ O.A. NG 192 of 20@2 ‘:ha th*b:e ”mbmai directed

ﬁ:e wspmdenw te coraswder mg case mi the applicant fm

D,,.f‘{rrvry/‘)(”w‘ S
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regularization. The applicants are entitled to the claim for

e

reqularization of their services. |

5.3, For that the respondents have committed contempt's of Cotut for
not taken steps in pursuance to the OA No. 192 of 2002 as the
respondents have ignoréd to implement the order of the Hon'ble
Tribunal. )

5.4. For that inaction on tﬁe part of authofiw constitute a cause of action.
inaction on the part of the authority can be challenged before this
Tribunal. In action by itself is an indépéndant cause of action and the
Tribunal can affectively deal with the same.

5.5. For that the plea of reé-i,udit:ata, ﬁ"ro,ugh technical is based on pubiic
policy in drder to put an end {o titigatioh. 1t is, howaever, different if an
issue which had been decided in an earlier litigation again arises for
determination between the same ‘parties in a suit based on a fresh
cause of action or where there is continuous cause of action.

5.6. For that where continuous mandamus (onse time) mandamus would
be futile agaiﬁst a public agency guilty of continuous inertia than
continuing mandamus can be issued.

5.7. For that the order issued by the respohdents by terminating the
services of the applicants from their adhoc services is illegal and
qncdnstitutionai -violating the principles of Arﬁ'cies 14 and 16 of the

Constitution of India.

D(f .6,. @'AW‘ZW‘ W



6. DETAILE OF 'ﬂ“lt = LEGAL RENMEDIES:

8.

i

o O e e

That the appficants stals ihat ihete is no other aiernai
sfficacious remadies which the applicants are supposed to have
«;{*‘M&%f-‘-‘{i

MATTERS NOT PREVIOU Li Eﬂ;..E.D_QFf PE%Q!NG WITH ANY
OTHER COURT:
The appacants approached this Hm’bié Tribunal by filing O.A. No.

1922002, however at present no a‘her appimatsm is pending before
this Hm’bie Tﬂbuna or in any other Counit of law.
RELIEF () SOUGHT:
it is therefore prayed that the Hon'ble Tribunal be pleaved to grant
the following refies(s}: |
i}y  That the respondents be drécied to absorb or regularized
the applicants as medical Officers trom the date of their
initial appoiniments in Assam Rifles fe. 11.07.1985
30061995 and 25.04.1996 respectively with  al
coasequent_iai service béneﬁts, |
iy Contanis of application.
it} Any other relief{s) to which the applicants are entitied as the
Hor'ble “f"’rib&na‘ may deem fit and ptoper.
N !gﬁ i ORDER, I ANY PRAYED FOR:

No intenm order is prayed zor

Dy Gk 9ref
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10. IN THE EVENT OF APPLICATION BEING SENT BY REGISTERED

11.

POST: 4
The applicants declare that the application is filed through their

advocate.

PART!CULARS_OF BANK DRAFT/POSTAL ORDER FILED IN

RESPECT OF THE APPLICATION FEE:
Indian Postal Order Number:.
Office of Issue : _‘ : Ce"’“‘“"wvs et

Date of Issue .

_Da'f'#”“}/‘/(w‘ s
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§, Shri Dr. P. Privo kumar Singh a resident of Bishnupur Kha, Ward
No. 7 P.O. &I Dist. Bishnupur, PIN- 795126, Manipur do hereby verify that
the bontems of paragraph 1 to 4 and 6 to 11 are true and correct in so far
as facts are concerned and those legal points in para 5 are based on
information received from my counsel which i verily belief to be true and
cérfec@t and nothing fél'se have been stated and have not suppressed any
material fact and rest are my humble submission befové this Hon'ble

Tribunal,

~ Date: Hﬂ’ < ]wﬂﬁ
Place: QWM

Filed by-

MN e Pepkeer
Advocate. -
Signature of the Applicant.

)

 LLeQy,
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Govt of India 'kz‘ 'gﬁﬁwéiﬁﬁaﬂhf
¢rin Mantralaya W ”W”mﬂﬁw@h
, Ministry' of “Home ‘Mffofrn T
' Mahanideshalnya Assam Rifleg
Directorqte-ceneral Assam Riflos
shillong-793011 @ -
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i
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B8 RPriye Kumar singm: T, . e |
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Cewl ot oo . . L . AT T e A
, afa__ 98 _Akg ' i -
o b v e . i P T o o 0 " ) e
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) K Sy R ~;. . [ ... .‘,.,. lp,f ey .
APPOINT! T OF MEDICAL OFFICER 'J . AM

gt e o

'.L-Mgﬁm%”ﬁﬂ@mﬁzmﬁﬁ? o AN MHE - ASg'
v TR RLARINE BasiE e -

,,,l. iV”Furthér‘toAthis Directorate letter ‘No. 1. 14015/8~78/94/
APPL/MO/ME (A1) dated 13 Jun 9s, T T e '

IR

Tar LG I L N . ; - o - .
.?~. ,prh?gPiﬁegtur-Gnheral.mﬁgAssam‘Rifles i8 »nleased to
aproint Dr (Miss’MrsL L . nrE as a
Medical OL £, Gft{/ﬂfe'ihocibgg;WQE%W@%E%fﬁkenoon of
e A 95 1in the Assam Rifles against the existing
T hn s OF a perind of gis months on the following terms and
Coﬁiitions e ‘

N

3 a) The Sprpointment {
i 6(s1ix' montls from th

g
o

pureliy temporary for- g perioG of
Qate of joining til{ the vacant
PCSE A £i] o3 by regular medical nfficer NN s mentiys
P . ‘hichever i earijer, ' /
b)) In caseiene DO5L 15 not 23 up with:n the 4.
W ‘months, the adhois Appointment M2y be containued fe-
" a paried of nother 513 monihs or Lill the.post i
filled on regular basisg whichever is earlicr.

) .

T
forn
T hw
()
(]

This ina mercely an offaer of apprintment An adhoo
basis and tpgs will not G Y ou any benefits/olainm
”, Err Anpolntment AN regular bavis,
d) Failure e comploete the DeEried of appointment tes
bhe Sat sfaer e nf tho compet..nt Authority will renders
the eandidato ilable to ba discharged from sarvice g
any time withey: MY notice and assioning any reason.
a)  Tha Serle of pay ofF the post is . 2200-75-2000-513
100-1000/.-. per monlh, The initial vay of such condidates

. . . . P . \ R Tn g
Wwho are ip Gorrly sapvien will e £ Secerding e oy

Dulens and Hivose wulia oy nobt 1,

W11 e tixoed oy

the mwinfionn or e s soatlen

'Hl’m?““‘? i X -
o |

ADY OKIE
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(£)  irivate ueocli-o of any kind whatsocver: JH(]UdinO
laboratory »nd (ohisultant practice is prechnibited.

(g7 Dearness and other allownnces will be admissible ‘
according to ~rders of Lhe Central Govt. :

) (h) iion pra ticing allOWane° as admissible at the
. rates prevoi/ling und=+ Cpntra* Government orders.

(i) The app);numrnu carrles vith it the liabil ity tq . Ef*
Serve in any pait of indla or out-sida. R

(k) On apm 1n ctaent the offlcer will be require! to =~ ¢

A take. an o ‘oil allejiaince toc the constitution of Indla

or meke a solomn aff:;matlon to that effect in -he

S prescuibes proforma. -‘”-,» iR ; . :
e . (1) Other torms ang. ‘on§1tlohs Ulll .be regulaL d by the"
f : relevant rulass et onldexs Lha mpy be ‘'in Force ‘rom the
1
o tlme Lo time.. : , 4 : )

P
o {m) No requast for ciangz o, pos ing will be anertalned
.3; ' o uncer any ciscuntst o sc. - _

i ' (n)  No recuoast o, o"ten91oo 0% joining time to the

. pPlace of pon: ine o wily oe'ea 'r“alned

i 3 (0) If the declaration given: or any information
Ty - . fturnished by +: . Zszgr*ﬂvov\s to be filse qnéithe
e = ‘officer is fowrs tG hee ‘walfully uparGSSOd any ,
3 B . material jnfor: atior l“/she wsll be liable for removal
S " from service and such o*her,ncrlon as Govt .may deem
hecessary. . ,

’1

: 4

Plowan.o 5hall F 0 admissible ot Lh rate

of i#s. 100/ Azd 08 o )P0/~ per wonth for possessiiyg P.Ge

o Yiplome and ;G Jugre n aualivication res spectively to
Che Medical nffiecers. N :

(P}  Thr o

N

3. - You ure hereLy posted ta//—;w ASSam Rl;lea;‘C/O 99 .APO/
56 2P0 for ﬂnrv O ewili pepnrd €O he Commandant

ASsam Rifles fFor duiy - feen AVALLIGG actual journey peried
only with ULLG“L Lrha. .. /. Failure to report 4o your
placz of yos ting wi:tnin uflUbthCd dnLo will entail
CAnﬂ=llaL10n of you- 1p9019»m:nL lecter.

ReGi )

Dy iractor (a) :
Lcr ““iractor General Aso.am R fles
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Copy forward to -

1.

-
4 e

I A cmine Al .

_28” Assam Rifles °
C/0Y9Y  aApg

o

13

o _,,A;;£ﬂ¥4§%&“ﬁCC0uhtS‘6£fice(ﬁR)_
Manbha Villa’ Laitwn!\'hrah L

Shillong-3
4
MS Branch {(Interna) yy—

PR R WE N

Medical Branch(Inteznal)

HQ .A;’EIJ'J}t‘c o Rarge Assam
C/OTT9Y e

“The Under Secretary to
Governme ¢ of indie
Minist-y af v alth and
Fami )y Wolfar .
(Depar#mqnt cLodimalth)
(Cl3-1) |

New L oipy:

OLficer bersonal file.

Cane £ o,

- on€: copy of medical
. forms in respect
" The attestatiop
-and signal by

~ted in the form at
0f concerned Medica'!

. erld c->

Ak
NS5 AT

Q5”3”%353#Q5RUI
Centra, Adminls‘trat?vs Trtbunai

2 4 JUL 2009
vgav{rr‘a‘} s

'uwahaﬁBench

.
H

fitness aarg
of attestation
o0& above named
officer are’ forwarded herewjth.lu :
Zorm duly completed
the nfficer indica-~
he arrangeinent
oificer will
be" obtained and‘necnssary police
verification'will be done at your
The attestation form alongwith
Palice verification repcrt in '
oviginal will be -
Dte

and three copics

or further hecessary acticn,
= for information.

“="for information.
~ for information.

Rifles~ for infcrmation.

the ~ for information pleorne

“ith referznce ton theoir
letter s, A, 12034/2 /44
CHS-I Jated "1 May 95.

i !

forwarded io this Dte
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. Grih MRrakralava ,
B ) W L. MiRistry oF Yomnafraics
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Lo o / . ) Directsrate ' Cropneral Asgam Ri€lne
‘ Cer S Shillaaq - 79301175,
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c 0 Ta YMERLT8 0 kom0 AR (A l 28 FJul o5 ) |

- iy ., . .
Dr irs) Niang ¥han Ching L w
3 Aasam RiFlag * | 4 ’ ‘
- . i . ' i
S/ 99 apn . 4 ) ,
i ' :
ADFOIITUEANT, OF HZHTIAL Q9773 IN THL A3SAe !
RITISS D3 ADHOC RBA3TS T ' !
: it H
. W . '
- d‘ L]
1

1. Surther to this Directorata 1etter 9.
94/Appt/MO/MT (A) dated 13 Jun 95, S

¢ 1

g
.~

ﬁaols/'n-va/, :

: !
. " -y * . . * .
. . ’ - f . [ * . .
24 The. Oirector Seneral of Assam Riflas 4's pleaa@ed 4o
o avpofnt Or ( MEAEMrs ) MIA'S, KH\'T CUTID 88 & Medfcgd |
_ officer on.adhoc m basis with efrfect Srom:the forensnn of

) 20 Jun 95 in the Assam Rifles.aqai~st .the avlsting vacancy {

Sor 2 period of sty months an £hr €92 lawehng  torma And RSN

. contftinas . - - . A R 1 ' ;

. . o L s 3
< '

ot tag The arpointment s pur~l Lomparary £ar a nertos

: 2 6(siv) manths from the Anes of pininn w111 sweo ;

. v?can; nost 15 Eilled by reanlar h;ﬁi@al 0f%icar or | ﬂ

; S1y moanthe whichevsr {35 =sarliar.: iR S

e S, N N & i |
N i . v : she . T ! R i

R ‘ o e L I A
_  (0) In ease the post i ML filled ppowithia the.

. © eiy qonths, +he adh0b¢appa!nCment maﬁhbe Ccantinyeqd .h

' for a period of andtherisix monthsfoq“till the vost is U

- _ €illed on reqular bqg}sgwhibhnver‘isfﬁarlicr. X

‘ - DU ISRV — v -JE .m |Ul !|
{c) , This 15 merely a an o%fer of appointment on !,
adhoc ‘'banis and thisg will not giv: you any “Senefits/ !
claim for anpofsntment on regular basis, '

- . R . 'F - .
(3) failure to complete the neriod of appoiftment to ‘
the satisfaction of the competent authority will
render the candidate liable to be Aischarged from
‘service ‘at any time without.’ny ' notice and assinning
"@NY TLASOT, '

’ () " The scale of pav of the post is R, 2200-75.2300.
£8=190.4009/~ per month, The m initial payv of such
candidates «ho axe in Sove s2rvice will e Fixed
According to *he rnles and 4haze ¢ho “ra not in
service wi1ll be Si{vad at the minimam F *he naV

. scales. ’ -
. " . ‘
TrULE Py : ' ;

Lo : : .2
A—P\fadrw '
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O A : : v 2
. . P ,.;‘.: - “em -
e Pyt L

= (E) Privato practice éf .any k*nﬁ whateoeva
1aboratoryman

r incluﬁing
cowsuAtant practiﬂn is, orohibited ’

(g) ) Dearncss and other allcwancos w
. accorainq to orﬁefs oF the Contral
(). Non. practiuinq allowanﬂes s . ﬁﬁnissiblm a+ thP
rafﬂ* prcvailinq undex Central svornwant orﬂers.-
_ i _
‘ “ . r*
(1) 1he. appﬁﬁtmpnt carrics with it the liabwlity to
K '9ﬂ*ve in anv part of-. In& a or p tpsi&p,__ g
. ' T CaylE * . “1 . :
“’;:i‘(k) On anp01ntw9rf uhﬁlﬁfficer will be *pauirpé to t&k&x
. take an oath oFf. a&legiaﬁce to the constitution of Indix.

- Ver make a‘solemn - aF“irm;tion to that. effect in the E
. préqcribes proforma,, ~ T

\?OV [

o

'}‘ , ! ; . -
L . : “w"» L Y

regulated by the
Pcrci from the

! _(1) ' Other termq anﬁ conditicns will be
- relevant rules- and @raers-that hav be in
SR 1;‘,time to time.=u-c cant e :

§

\

' '(m) “No - raqu%st fer change of”@osting wiil b»
e _qndex any,. cjrcumsfamces.,T'

o e - o
P . : "n'. v’
i N 4

- {n) No request far extension o‘ ioinnng time to thé
L e place nE" postiag ill be entertulned o

f

*

(o) " I£ h@ declara%ion qiven Or any infcrmat\ﬂn'
furnished by ther cfficer proves! to be falr> ‘and .the
officer 1s/found té have wilfullvy suppressed 2oy material
information he/she will be--11able for removel from- service .
and such obher action as Govt may dcem neresqarv.

s

'(p) hé,P’ aliowance qhall be admissible at the rate
of Ps. 109/~ and 200/~ per month for pvossessiing P.G Diploma’

anl P G Gegree qualification respectively to the
‘Medical Officprse

3. °  You arelhereéf oUs ted to . Assam Rifles,’ C/b“{99i apo/ -

56 AP0 . for duty.:You will répert to the Commaadanc
Assam Riflps for,duty.ufter availing actual journey period only -
with effect from. 0" .~ ,‘Eailure -to report to your:'place of

‘posting within atIpuIﬂ E date will extail eua caacellatioa of
vour apposintment letter, ‘E : .

Sé/;x~v-x-x ’y
g:
(G P s Bedl )'
. Ceol
" Dy Directer (A)
' for Director General
~Agsam Rifles

¢

ill bo aamie°ib}e o

en€§§taihédlu'

s

e £ s

"Pm«x.\u».. e
B
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0ne~copy of medical fitness cert.
#hd threeé:] copies of" attestation‘
- forms ‘4w reSpect;of"above\aamed
-pfficer are fwdiharéwith, The
attegtation Formyduly comp le ted
and: signed’ by’ the, cfficer - o
‘ in’iicatea j_n £l format t,he
‘;arrahgem@n t .of! concorne~d Medical
officer will bﬁ‘obtaineduand
necessary palice;vari‘ication
.will be done at your: end. The
‘gttessation” f@rmﬁalongwith-~'~
police ;verificatioﬁ‘repart in
. original will:bve forwarded.to
this pte for: Furthﬁr npcessarv
.actj.on. WF .l LT .

;
§
rc

I T Pav~3m&mkcu6ﬁnt3h0f“icn(aR‘ - farjihféfmafibhg' ;

St e Minigtry ofiHome: AfFairs e S ;

Co e EReRE I AN T T e e e

- CIRALEMKN RN e S : T

Shiu}Onj - 3 ) ' 3 . ‘ ‘ ‘

l§; Ma Branch ( Ln ernal) - - for iw.ormn 1on. |

i -'l.'_ 0- ~ - . ] e ;

L L wndical raﬂch( In*orﬂal) ~ for infotmat,, e :

l55" HQ- MP Qanﬁa \3 am Qifles . - for infarmatiov.

| C/9::99. ARO, S ) : S

. '6e‘ "Tie SUndar. Secretarv to thp - for information pledse |
Gaverﬂmeat~®f “Yndia : . with reference to . L

~.Minlstry, of. H»alth and~ their letteY No. A. 1

‘Pamily welfare. "12037/2/94-0RD-T dated h

 (“Department of Health) : 0 Jan- 9, ‘ 3

“(:CH8=I) . ... " - o S o

Nﬂw D@lsn,\. : " "".- . . . ’

-, . y mr ,4,';A-'.,."" [ - ]

7 .Officer«oersoaal fil ' o

o a, rcase file,. . :

. < \ '

' . .:":;' ..w !I

[ ;

% . :‘ B .f . j

, y j

> S ;
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7ele Mo, 2ABX 230222/5552 REIISTTRED
I Bnarat Sarkar
' Govi of India
f Grih Mantmalava
: . Ministry of liome Affaircs
: : . 1Maha Nideshalapa Asram Rifles
f x . . dDirectorate Ganeral Assam NlLl?
' ' ' 'Shlxlong~793011 ‘

1.14015/8- 78/Apptt~MC/ME (A)- | 68 May '96

%ﬂ_...mc Balm HBQ._ %O{M) - _‘|°“: S e
.J'&Memaﬁiﬁﬁ.ﬁ“.;:}; e o T

.JB/ %Mﬂ v

o o A"pomwrm OF MTOICAL OF% IC 3@V AD~HOC

bty

\_ e
e et
”
.
-

3
Qs

B’;")IS
%, Further to this Directorate lettzr ﬁp.‘I%i4C15/§;78/94/ﬁpptmpo/

" ME(A) dat ad. 09 Apr '96. . e BN B |

e /bcncral ,“- S e . ,
2. The Dirsctocr fof Assan. 7lflec is pleassd to appolat of ,."“;:

N as a Nedlcal ofxlcpr a ad-hog ¥ T
baz 1Eﬁwfﬁﬁ¥ﬁ?é%i £rom th—~fo“e noeon of in ths . Asdam

Riflos .against tie rElstinc»vacancy Eo*‘a *gwaz ENE‘J<'“°“*’ 0
the fo}10w1ng terms amd condltlav— R 1

’

- 4 ' R *
S

a) The ap901ntm‘nb is purely tvmporary for- atperioj ‘of

6(sir) months from the ‘daté of jO*nan'tlll the vacant oo
post is f£1licd: by’ rbgular mﬁd,cal O&Fi"“r:bl six Tmonths .

; . whlchev~r ws eur;;er. S . w..‘_ ; I
) i . “ ' N \.

; : . b) .In case the post: 1: not 111qd up wzth*u the . R
. ' months the adhoc appointment may bes COHtlhu¢d for SRS
:  pericd of .another six months .or till tie posuids.z P
: "£illed on rﬂgular baeis wthhCV’r 1c-"ar11er. \‘5, et e

! ‘
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c) . Tnie js m@rcly an offer .of appointmcnt on* adhoc . .
ﬁ basis and this will not give you any banefits/claims ‘ . Lo
. for’ appointmrnt on. r€gular banS. o

.d) Failure to compl etc the pcr;od of appomn*»sntfto
the satigfaction of'the compelent authority .ill +-°
v render the candidate liable to be discharged from
! ) s€xrvice at any time w;Lhout any’ nOth€ an&_avsigning
! . ' dny rhacon. - i L _“,-»-s :
. « - % Py e Y . e,
e) Tn» scale of pay of the poct is Bs 2200~7g~?800~nu_ '
100-4000/~ per month. The initial pay .of such candidates
who are in Covk service will be £ixed accordlng to the
rules and those Who are not in sexrvice. will, ba’ fjxed
at the minimum of the pay ‘scales. ‘ﬁ
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£) Pr;vata practice oF any kind whatsosver includiiyg
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g) Dearneas apd otner al lohances ~ill bc-a;@isgible
according tc orders of ths Cintral Govt. SR

*h) Nébn practicing allowances ag 'aGmissible at the

rateg prevailing under Ccntral Goacrnmﬁnt rordeTs .

’,

i) The appointmint carries w1tn it the llabllltY to

v
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t

k) On appointiai nt the officer will be requlred to.
take an oatl) of allegiance to Lh,.monetitutlon of
India or maks a'rolemn affirmation to, that effect
in the Dl"ufrlocc proforma. :

1) otler termc and conditions w 11] be regulatcd by .
the relevant rules emd ordars that, ma] “be 1n Forca
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.. oLt
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under «ny circumgtances.
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.

o) If ‘the declaration q?"Lq o nPY lnhormnhlon furnished
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found to have wiifully sug vwr"c,cl ..ny material informi-
tion he/she vill be iiakle for removal. foun service
and such ctl:r action as Covi may devm ncceosary.

p) The 56 allowarce shall "G e@m’ssible “at. thﬁ rate

of %.100/-- and R,2007- p3Ir omonth for possessiny P.G
Dlpsoma and P.C Degros qua’if lCotiOn respectively
to hs n.dlcal CGEficers -

.

(a) ‘fou are \lable to's:r e anywhire in. NE R;gioh'or

- N

“in India wr:rev°* Assan Rifleg Lnlts may . oc'deploycd

« v
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(D;r -ok, re nF B o2lth) C4 Aor ...

{ S}

b Izl

Goflo:r s.rrun
! .

("\:.!_'/ 1

—y - - "

[
| sl
!
[ 3



. " o PﬁQTJE;*Vfl57"_15 \vs

L PN

Ve 3 e @ STiy0e Kurar Singh
vlcasal O%E%lcsy
snriavi Too BR, ARTOLE

v siaagay {Nagaland)

- pin o= FIT3LE
Jo T L S - —

50 ¢ nehandfeshalaya Anoan Rifles

DirseToraty Cenerst aszam Rifies | LR
PRI {Heddsal Dranoih) ' | LT
- BrikEean < 2R —— e i

Al SR ~ o o -
{pronst. Suosme Chmaaek)

LA T TR TS S2SCRPTICR IN CENTaAL HURLWA SERVICE
T T e v SN TSR NI S R By b A 5 Y 4 x; ; - 5
' .
e O

° el oL sonpnae, L kog o gckadt the follomng Tony

(Moo g for yous kEnd o, wooration.

20 U owre 3y.ofatin o7 nndiccl offdder Jn Ascan Lild-s
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-t ' - AT ™ £ T

Sonmctar o Uhr Lugb 2 ownoars and © ormonthe.
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T MRS s FLARY s (R L Satimatien for enplydng four tho regula-
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Fatuonrus Cusdng Gt ruaitdi, Wit O previous unit, 28 AR
vng L27ing breil from JeKe

3. ¥ o ~ulkeod iz eillincness certificate- for pormanconi
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Tele No: PABX- 230222/5550 Uwahati Bench

Bharat Sarkar
Govt. of India
v Girh Mantralaya
Ministry of Home Affairs
Mahanideshalaya Assam Rifles
Directorate Gen. Assam Rifle
14015/11-M/1-G0/ME (A) Shillong-783011.
08 Sept'94.
The Under Secretary to
The Government of india
Ministry of Health and
Family Welfare (CHS-1)
- New Delhi , ‘
REGULARISATION OF MEDICAL OFFICERS (ADHOC)
THOSE RECRUITED THE STRIKE OF JUNIOR/SENIOR
RESIDENTS IN MAY-JUNE'82 AND THOSE INITIALLY APPOINTED ON
MONTHLY WAGE/CONTRACT BASIS

1. lamdirected to refer to Ministry’s leiter No. A. 12034/7/94 GHS-1 dated 13 July'94 and
to forward herewith the attestation form in quadruplicate and Medical fitness certificate
in duplicate in respect of the following medical officers (Adhoc)

{(a) Dr. (Mrs) Sharmila Das .
{b) Dr. LK. Chakhaiyar
{c) Dr. Soroj Kumar Pandey ‘ -

2. Further, it is to be informed that the documents in respect of the following adhoc
Medical Officers have not been recelved as yet from far flung out posts. The same will be
forwarded at an early date :

{a) Dr.B.N. Singh
{b) Dr. Ambika Prasad
(e) Dr. Th Shyam Charan Singh

2. Asregards, Dr. Ashok Kumar Sharma, the Medical Officeris ... wef 20
Dec 91 and further extension of his appomlment as Adhoc Medical Officer has not
been obtained from Ministry. In this connection this Directorate initial letter No.
1.14015/3-90/AKS-MO/ME (A) dated 21 May 92 and latest Correspondence of the
Ministry Vide their letter No.. 14015/3-00/AKS/94/ ME(A) dated 01 June 94 in reply may
please be referred.

Yours faithfully

S/ X X X

(DM Dube, V8M)

Lt. Col.

Assistant Director (A)

For Director General, Assam Rifles.

E.E
O
5 O

1. A.R. Hospital
Happy Velley, Shillong

2. 12 Assam Rifles, C/O 99 APO
3, 08 Assam Rifles.
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| ervite,  Cand ::E:s‘:?‘:s:d;ff-'i e 5’1'996@ gliyzicai
-“:ih‘fu"‘ lr\ Htoh alfiioie ang lo nar

and meniai stale for

ve i nnrrler p W‘“\ ovuavnp clmalie

,fwn".f candid:ite on histhar by NG heng

certificat - -in he {gim
P otizh Modies! Board" Tha

shecified jn -
tI2 Government of fndia reseries lo themselves
right 'o ct or acbepl aliy ca.m. aiz. after ::onoxdc—,rmq 'epon o ihie Mzdical Board,
CONUITICNS op SERVICE : P Lanumazes Q!taﬁ bs requirad (e seive the Foice for 2
T. ,,r,i,*m e r«,sn of lr"_. }"I—.'E;'S. f’ 353 ’_ o ,“, or afiar ("n""‘ "]n SEiice ‘ante Y {0y nglgn hqm
-_h:: Rty ‘j_:: Cofnge tym -.'_,‘mr ~F Sha G YL aie, hajet Ny requited fei e ciLn u 3 =0y of ompaf.
= TRLY s, eri nnl SRR nul‘en\aug f}i t HOTHET Ul' t“l'-‘ f”b (W1} ;“”“HJ 'H?[_r‘l((.d
Y himitier i bk Srreo whiche variy highar 2
[

SEIvy shotid  reach at

fatah . g‘p“C'n(ﬁﬂu an AOr
ot Fata

»,h"(‘!l'n(:h gl‘luﬂ

e fm.os.:..g adoress on or \befoie 7, GG 2001 other than
e - i
i

odia PP T MU
e st ety 't\.\ o o SRl o

~’1for- :-,.-.., ﬁrn—'—m‘\n

Mlimston, e
-.u:CUfG TEAL

TTa swent s
”

hon¢r bicfore ‘r‘ RS .«O

112 t‘f)f‘”i.u;l{‘t/ﬂ'"
THEZ [ErMBE FEDICAL QtFILER SELECTION BOARD, ITH
POLICE, T HhA‘CDV:HNM:f‘ - DF iNb?"i‘ TIGRI "AMP P.O. MADANGIR. NEW
DELHL . 82 novars mnmmmn "")"&nﬂ\lnnﬁ must ha T biold lellers as
JAFPLISAIION b0l T - pagan. OF _OTFICERSIASEIZ (ANT

COMMAMDA, NTY I CPOg 2f"’1_ 001 accemoanied by two zalf-
1durwand Unstampecd erivelopes of 11,6

CNS x 27.5 cms size. o, Candidates already
fMplovant iy Lcw"'v*wm Craanizations sheuld apniy throtingh thenr Employers, 4,
Se‘:-cteu’ candi

Sndidatez wili have G Lasic kaiming and syt olher coursos ay

supersaribad
MEDICAL
- Application must b

o UHUL

..... CNbed I the Force from fime in time

lnamesd g

. usde

condijtiong -
Ayl qatn vill he sreducad bhelore g, duty
HCUlstitited: M»(hcrn Board aml siyoulct ux-fam heah! ce
His b #*" frons
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i T have the banoor of iatorming you o fow words oy
conraladerabtion and beevoti s le rn'\w.ﬂd.ur.tion please.

IR I N ETR

1 was appointed o redioal

OFficer in Assam Rifles on  AGhoc
e ia . s BlaTslv 1395 have bean continuously corving Ll

T i T SR T8 IRV SRR LN alad ab the Bime of joining i e
(DN Ciolabs e S0 - 500

w1

Cenin
| R TN

Pogquenlbing for pormanent Sl e omn
e thee ey of  emw)llment.  Tho O Lo ol
Gl a) Assam Ridles has taken up the case for the same.

Y Pler bestars baovory b eypae gl vy
fa o e R R B

4. Fortunately Miniatry has agreed and accorcingly advertisemnnt
1

came lash o year in 2001 for the acruitment of A4 Medical Oftice =
it

{(Combatbiand) Py AL W fles . 0 of us who e alioady i the
e Iysewer ol oo Jfr(" rared

e, My s b the Lraes ol “utmrinion of the  capplicatiFon e e
O OUR T PRI I 71 1 § S CUF ) SRR B ared by Deputy Dirvector (Haddy S IR
S I Pk dy aspr At e bime of entay into Assan 21 1o CIRTRR RN
b s idaredisineg boaphed tar Svnsan Rifles. Otherwizo | ST NIRRTy
Py ORC Al so thoagh ToFaibed o mertion in my application.
S am Rarhes Uy rogquntiopny you on huiwani tartan ground, kindly
i TR RY T b T mae pioase be o allowed Lo oappaar fen
b ol ok e o T wil Y baye o mivs thePheiedgire . ol
{1 !
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Fpootiend Oél'l.u 25G¢ . {Dr PrTyolumnar Singl)
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From: Dr. P. Priyo Kumar Singh

To:

Sir,

w

55 ) ’%P,QQ;P,)?_MWQ’ E\'?P |

Medical Officer,
17 Assam Rifles,
C/O 98 APO.

The Member Secretary i
Medical Officer Selection Board 3

ITB - Police (MHA) -
Govt. of India, New Delhi. - . :
Subject: REQUEST FOR CONDONATION OF AGE IN THE
RECRU!T‘MENT OF MEDICL OFFICER (COMBATISED) IN ASSAM

RIFLES.

J

. | have the honour of informing you a few words for your kind

consideration and favourable onward action please. .
| was appointed as Medical Officer Assam Rifles on 11" July 1995
and | have been continuously serving till date. | was only 29 years old
at the time of joining Assam Rifles.(DOB is 01.02.1966). | .
We have been repeatedly requesting for permanent absorption in
Assam Rifles since the day of enrolment. The Directorate General
Assam Rifles has taken up the case for the same.
Fortunately Ministry has agreed and accordingly advertisement came
last year in 2001for the recruitment of 64 Medical Officer
(Combatised) in Assam Rifles. All of us who are already in the job
have also applied. |
My age at the time of submission of the application was above 35
years. That | was assured by the Deputy Director (Med) Assam Rifles
that my age at the time of entry into Assam Rifles would be
considered since | opted for Assam Rifles. Other wise, | belong to
OBC also though | failed to mention in my application.
| am earnestly requesting you on humanitarian ground, kindly to
consider my age so that | may please be allowed to appear for
interview, otherwise | will have tc miss the last chance of my career.
Thanking you in anticipation. |
- Yours sincerely’

(Dr. Priyo Kumar Singh)
| Medical Officer.
Dated 06,Mar2002. ‘ :
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‘-fﬁqh Government of India,
~JY " -Ministry.of Home Affairs,

 4?% /“|ATB Police MHA, Government of India,
“y;// » g'igri Camp, P.O. Madangir, .

,ﬁiéyﬁdvocate Mr A. Deb Roy, Sr. C.G.S.C.
N

R

,LINLTHE CENTRAL ADMINISTRATIVE TRYBUNAL P
IR 7' GUWAHATI BENCH N

(At Shillong) N

OriginalvApplication No.192”0fj2652W“

3
November 2002

Date of decision: This the 13th day of

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr K.K. Sharma, Administrativg Member

Dr-Priya Kumar Singh,

Medical Officer,

17 Assam Rifles, :
C/o0 99 APO. R ERY.!

i

By Advocates Mr M. Chanda, Mr G.N. Chakraborty i, -
and Mr H. Dutta.

-

T versus -

l. The Union of India, represented by the
Secretary to.the Government of India,
Ministry of Home Affairs,

New Delhi.

2. The Secretary to the Government of India,/
Ministry of Health and Family Welfare, /i .
Department of Health,
New Delhi. '

3. The Director General,
Assam Rifles,

¢~ Shillong'
4. The Member Secretary,
,Jfgé ical Officers Selection Board,

New Delhi. -.++...Respondents

H
v =

X

- CHOWDHURY. J. (v.C.)

----------------

O R D.E R (ORAL)

The issue pertains to the action iﬁof the

respondents in " the matter of regularisation 'of the

services of the épplicant in the follo

_; The Director General, Assam Rifles, Ministrx of
: S : R ¥

‘Affairs, Shillong advertised for recruitment of

pplicant

wing circumstances:
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. ! «! g
e - , Qﬁg'v' 2
dedical Crticars 1n <he year 1%v4. Along with cchers,~iQ- %
2
)

W

applicant also applied for the post. The authority took

stepa tor

selection of Medical Officers and accordingly

interview was held by the Selection Board for appointment

ay Medical Officers, as per ‘the terms and conditions laid

o aown in the D1rectorate s - letter dated 4.8.1994. 1In :g
d . . .;"y. N - ' . .'
course | of time 'the i .

respondent authority issued

appointment letter to the fﬁpplicant. +In termg of the - j”"
e _ * advertisement the appointment,was'made on‘ad‘hoc basis.

3 - - . . The applicant: was accordxnglg " offered with the e

: tormai order of ayponntnent da;cd 3 8 99: appointing him
"ﬂm\;;; e - AR OSE T
¥ I a Mcdlcal Oﬁﬁrcer in the Assanx Ri: .3s against the
e T ‘ E
4 E exiating vacancy for a perlod .of 8ix months on the
. . R i
AT -7 terms and condltlons mentloned in'the appointment order. - g
Tk s ) S :

IR "2« = - On being'appointea, the applicanfrwas initially
S , . _ .
Lo posted in the S;ate of Jammu and Kashmlr under the

. LT . . CO .
R R administrative control of Assam le‘es and he served

there’  for aoout one and half year. Thereafter, the

applicant was posted at Jéiramput, Arunachal Pradesh for

&' period of a3ix months and other

places rthere Assam
CoLT . Rifles was operating. At the time of filing of the
' X application the‘applicant was serving at Imphal in Assam ‘

Ve . Rifles. The applicant while working as such, submitted ‘a

N
b, N\\representation for consideration of ‘'his regular

orption as Hedical Officer.

R\
;E% ;wvarded by the concerned autherity t '

Aasam Rifles, Shillong.

His application was

he Directorate,
The Directorate, Assam Rifles,‘in
téﬁni took up the issue with the Government of India,
Ministry of Health and Family Welfare and othéfléonnected

departments. The applicant also stated that the Assam

Rifles was running in acute shurtage of Medical Officers

: : - and the Department of Central Government Health Services
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also couuld N provide the Tedquired number

&

Officers. g such compelling circumstapce

Shilleng Fecrulied  gpargsons wrih o the approval

Central ttealcoh Services. The'apﬁlican: Cited about 31X
Medical Qificers menticned ag Pera 4.8 of the applicazion

who were also appointed as ag hoc tiedical OCfficers and

finally regularised by the authority, 7he applicant also

Submitted that the Assam Rifles, ip fact, wvas also Xeen

to to take the Services of the applicant, but till now

the regularisation process of the applicant was not taken

up by the tespondents ang it is now Stated by Mr ¥.

Chuqda, learnegd Counsel for the applicant,

that in the

ab;ﬁpcn_ of further sanction of the avthority the

applicant is Presently not eéngaced by the Agsam Rifles,
thoqéh No such order hasg been commﬁnicated Lo him. The

A & f@ '
S _*? competent authority for combatised cadre of Medical
L. 5 - OB

A

K : Officers and to that effect the Direccor General, Assam

Rifles forwarded a Copy of the advertisement to alj Units
with instructions to forward applications of ajj ad hoc/

contract Medical Officaers with t(he Direct ate of Assam
Rifles latesr by 15.7.2001 fer onwarg transri ‘sion to DG,
ITEP. The

[

pplicant also appiied for the Post through the

B

L

Foper channei. Ay ser the ad“ertasement, Lhe age limag
\
540 this post was Specified as 3Q YPArs us on the crucial

%'; and since the applicant cressed the ége of 30 years
~91! [khe date of the advectisement, the arplicant also
o

> CP .

ﬁg‘ Uested for Condonaticn of

his age for VYecruitment o

."‘ : . . . .
-“the post of fedical Officer YiGe his representation dated

6.3.2002 op humanitariap coensideraticon. It has been
stated :n 1n the Sar that By virtue of the .(nterim ovder

of Lhid}ﬂribunal dated 1572000, ¢he Applicant appeared
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advertisement and as per the order of th. Tribul

results of the examipation were not declared. It may be
;o mentioned that subseguently, av/ the instance of the

IC respodnents the order dated 15.7.2002 .was modified T

allowing the respondents to declare the results of all

+ AN

the candidates who 'aépeared_'in~ the test except the -

S T appiicant and other ad-h6¢ Medicélibfficers <f the Assam S
L ] . : ) - : .
S T Rifles. SN =

- .
¥

N

3. ‘The respdndentﬁfﬁébmftcéé théifzyritten statement ;
fdénying and dispht;qg':hé élaimibf¥£ﬂeiapplicant. In the
ﬂ_k.yrig;;h_stéhemep§w$hg,fgggéﬁdggggidid n6;,dispute the - A
-T_f§$§fl tESE"ME;e_ Direcéor"cénerai "qf,lhé;aﬁ Rifles made

IR

cQg:FSpondence for réguiarisatibﬁ of the ad hoc Medical

Coa

-

il Qfficérs. including=<the.applicant on Central Health

.

L - b ‘ : | o »
‘Service Cadre. On getting no reply, the i rector General
L o wrote .a letter to the Ministry of Hooe Affairs to

R . regularise the service of the.ad hoc Medical Officers of

Assam Rifles, but the #inistry of

Home Affairs Dby

o communication dated 19.6.2000 turned down the proposal.

.. - .

. (A . .
B We . shall avert to the said communication’ at a later

_ _.‘i;fﬁl\\\ffgge, The respondents in the written sta.ement stated

RS f%E{;;;(\ at. the Director General, Assam Rifles intimated to the '

‘e

that the applicant was a OBC -candidate and

mended his case for regularisation in the Assam Rifles:

{; s 52@7 applicant was found overaged by five years s8ix months
i YA .

sixteen days on the crucial date, i.e. 17.8.,2001. It-
- also ‘mentioned that even if he was considered as a

:.\J/,_//“\/‘ 0BC -candidate, agye relaxation of only threce years could

nave.been granted, but the applicant was -.eraged by five
B : years on the crucial date. The department also sought

N t
clarification on this aspect and by communication dated

...........
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',f. —fT /s vices were needed. Ho such Recruitment Rulesgiwere
' G,N |

c&t; ' before us 1ndxcatxng

ISP S S

' he was dlsgzgageﬁ Lin. October 2002.

- RE TS e —dae

18.4.200z, the&'ﬂzh:stfy of Home Aftairs informed the

Director General, 1T2P that age relaxation as Government
i . ); , :
servantcs was'_admissible only to! reqular GoveLnncnt

i

employees and not to those who were worklng on ad hoc/

B - ‘3 l
contract/sho: ternj ba31s and as such the Med’cal

OffiCELS wno were

worklng in the Assam R1f1es on ad c/
L B
contract basxs were not entltl&

d to get age *elaxatlon as

W
h"vernment servants for apoearlng in the test.

L
-
(B

. . <.
4 R .

ﬂa’have heard Mm{ﬁ. Chanda, lea'ned coun391 for

the app‘1cant' and also Mr 'Aa Deb Roy, learned Sr.
C.G.5.¢.’ {atv- Lengéh.' ‘The cbre i33ue iz that of

¢

appllcant. Admlttedly,v the

\

tegdlarisatién"'of' the

applicant was appoznted on ad hcc basis and he contlnuec

<

to hold - the post as’ such and serv ed the- deoartment till
ﬁ

The applicant duly
fulfxled' the eligxbxllty criteria.

did not indlcate that no recular appoxntment waa w”de'in

fiae

The Assam Rifles?&rote

(.; ,r ‘

the meantlne by théfkssam szles.

to the. concerned "uthonlty ,for regularlsatlon of the

13

serv1ced of the ad hoc Hedlcal Offlcers since itheir

ny impe2iment for :such

ul risation of rad  hoc Med;cal
4

n thendepartment was in

-

find any reasonable justification for not

regularising !the services of the applicant. 1If. the

need of their services. We do

applicant fulfilled .the eligibility criteria, there was

. . . i . - . . .
no .]QStlflC&thﬂ In not regularising his services Dby

providing . uexcnt

)

9@ to the services renuercd by the
"t R ST
. e FEE \ B
applicantg. « 7 ERE

The department also'

Officars, capeéially

e

- e L 4
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addresuwd Ly tha As

Hinjstry Lo Homae 4

the ag hoc_Hedxca . 1ye Gove;nment of
Miniatry' of Home Affajrg by -
L 119}6.2000 in a mog; Cryptijc manner
S B l‘ffgjr;“ A

e - wgipt

enerayl,. Assam Rifleg that
-.{“}i;

A . regularise the Serviceg of the

\the.Assam

o

arbitrarily.

€Guitable

temove the < the face
situation. The 'Governmenc o

n
i
0%
-
o]
G,
(14
p—
por
n
[
c.

Policigg and the cacagory of

........
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are ot

can Lo exteonded. Itraye st echoertacys

illustrative. The main consideration for

Sy

“relaxation is to 2void the hardship.

giving the
In taking a decision
S

the authority 1is to take note. of the guestlon as O

<

whether there is a nexus of the duties o:i the post held

by whe Governmeni searvant and those of the posts for
which recruitmeat 18 wmade. 1f the nexus 1is availabdile

there ish no }usrlflcatlon slamming thef pdwer Lor

3
|
:
-1
1
R
A
:

consideration. Tha 1mouqnod comm&nxcacmor oated 18.4.2002

RIS . declining to count the earlier 3erv1ce of such persons
L .o ’ . B B .
o o S in the - circumstances cananot be sustained. In the

STRP circumstances, the respondents é;e directed to examine

; ahresh the matter ana-are directed to consider the case '
R NC; : of the appllcant and lzke _persons taking note of their
T : s‘ervmea' in the Assam Rifles on ad hoc basis and consider
R é% ‘-'thelr cases on the basxs of their performance. The
Sateeeat aw ey s e }

Lrespondenta"are accordingly ordered - to: declare _ the
!1‘_:'_, .. . .

Lésults of the applicant by taking remedial measure of
3 J\.. Dg\?‘) ol

,"qirplaxation of his age and considec: the case for

- + '

_E&kifgulanisation. Since the matter is :n old one the

3

1? pondents are directed to act with utmost expeditiony
erably within three months from the date of veceipt
st

ihe order.

' The application is accordingly allowed. There

gc[(lﬁed rq .’_ '__

uc L,(l’
. # . ——.‘_-_—‘_-.—-—'-""—_-d—_‘
{--“Hij “: QYM
/{ Sd/ VICE CHAIRAAN
7an
) . I/ MERBLR {ACE)
e LGL-- CACH j
A ' .
: Section Oercer (7 A
" CAT. GUIALITT HanCH , :
L ' GonalianlFEUS \”./\’
3 i //1 ' ;‘
\ R PSP — - -~ N tf 1 . .
T AR



o

3 Yy | ANNEXRE — & (1)
o '
Tule No: 705605 REGISTERED
I/ { 2 4 .\/,’,//
Bharat Smbar ,iﬂ / “ 2009
_. Governunent of Tndi N ‘
‘ A Crih Mantralaya | QJ
Ministry of Homc Attairs -
’ : - ‘ ‘Mahanideshalsya Assam Rifles
) P .+ 0, Directorate (3éneral Assam Riflo
S shilong- 7):5 ou
L1do1s/ ARMICY /00.'%/;\/{.? . R O 'Of @csé '2003
%Poulnwgbam Priyo Kumar umgh - RS2
‘ é-l-bh"mpur . Kha Ward No: 7 S h . i
P.O: Bishnupur S o
Nists Bishnupnr . , ' - o
tanipur, PIN: 795126 i L “
} APPOINTMENE. OF MEDICAL OFFICER _ ANTY
3 AN ASEAM IIFLES SELECTRR T GG CONA ANRECRUVEMENL .
j= t)i’ N wm: Al «)Mﬁ. L‘i{'a HUR tHY Y}L‘AK 42 b
1 On ﬁ*e basis M your pe*‘mt‘m:mce I the mpmpw conducted by N TTRP/RSF ,
during the year 2002, yuu busve “been s.t,h;'{u.l for .uppomlmt,m of musu,al oflicer i
- { Assistant ( Uliu!\dnl]di“) i Asadn BJﬂcb The Pwm.cm is p‘mwd lo (t;mfu-l you as
mcdmdi officer om {mnr.»mr) basiy in Ax xm Rt'lcs g
(@) The post of \kd«,m Ou sets in. Assam I\ ifles s combitised fn the rank of
Assistant Comunardant and \Uu wiil h.wc o undergo a cours: of to wmng i tha
regard. You wid be on probation for ¢ L perind of 2 {twey years from the date of :
appoiient which may be extended at the "M,uw'xon of the ompm av authonry, i
You shpi he requied 19 vnderto sech frinine as f“f‘f:zzi 24 Dy i competent .
:mihori{y, Fni%x‘::';, tn compicic the panad of e ﬁmi won o fhe safisaiion nf e !
TSS I grvmn\,.r the nwu,'ﬂn dArapyse wil rendey
i i O the
wend, b
sl the
appemtment wil  continne on wwaporariy basks and raay be torsacied af any
W L¢(7 Hme by 2 monih's notica oiven bv the compueiont zutherity without nueigning any
reasons. However, an officer who is not confrmed will nol be refained I serviee
Leyond the suiuiioen period of il rmH; mznt. The wimombinent suthonty,
however, reserve the nghit of lermmingting the sundce ()f the appainfee al any Gme
Mm"b: or hefo

Tc the cxpiraton of the stipulated period of noticé by making pavinem 10
vou of a sum equiv tent to the pay and allowanc

WG atlovances for.iha period of notice on un-
expired porficn iu»rcol R R ;
"'1[\;,%_0,:(1 ‘“CA. ‘VT;V{ \ u} ?é”ﬂ% 832 C.(‘};l ::?r'?' v{;-\".ﬁqc""‘t ‘ )\\C'K '\f‘l a« G\!\\c ne A v\v”n\ i

(inc .y e,




(8)  Deatnéss ond other allowances v

Provident Tund in aceord

twd

(<) The condiiion that it your appointrient as Medicat Officgr, s
requircd {0 scrve in the Assam Rifles for the minimuim  period of initial
Uhiagement which is 10 vears as prescribed in applicable rules or governmicnt

mslructions issued from time (o lime. The appointing authority, ma: during the
period of your appeintment permit vou for good and sufficient rease: 3, o resign

A Wi

from the Torce with effect’ from! such that. ag may be gpecified i the orderl

aceepling your resignation provided idate on the dccenptance of your resic ation

you wili he required to refund tn the govemment, a sum cquai o three nonths pay
and aliowanices received by you prior-to the ‘date of Your resignation o if the cost
of iraining imparted to vou in the force is greater than 'the said sumy the cost of
such training.  Provided that in the case of your seeking discharge from service

within the period of three menthafrom&zcdate of appointment?'the sum equal to

L1283

- three monlhs pay and’ allowances! shall be caleulated with reference (o three

&

months pay and allowances, which would have heen received but for discharge.

() Ihe candidats  should »diavg C;uuzpiclcdy&aliﬁfauluﬂy Ve computsory

! S

rotating intermship &cfom“j@mg*scvaib.c. in casc where this has not been
. compicted, all details should b fumibhed for consideration of the government.

PR

(&) The sculé of pay of e ‘posi is Rs.8,000-275-13,500. The initial pay of
such - candidates who are in Govt servige will be fixed ¢ ccording to the rules and:

those who are nof in service will be fixed 3t the minimum of the pay scaic.
t g ¢ ) ; . K
: { g )

() Private Irachice of . any  kind" whatncver inchuding’ fabaratory  and
~consultant practice is prohibited. » S ‘ :

+

-

ill 'be admissible accordng to ordory of

i s e

the Central (jovcr’mncnt.

(M) The officers wif) he required 1o contribute compuisomy 1o the General

ance with the rule in foree from time o time.

0 He/She is tequired to contribute towards Assam Rifles Group Insurance
Scheme, such rates as may be preseribed by the depastment according to rulcs.

) The appointment carrics with it the lability 10 serve in

any part of India or
outside,

1)) Submission of declaration in the case of mamed appomntee that vou hive
only anc spouse ining 2nd not marriced ta a person having a spouse fiving, in fhe
event of your having mare thar ene wife
spouse fiving, in which case such mairiage is void OY reasons of its taking place
during, the lifo time of such spouse, the appointment will be subject your being
exempted from endorcement of the requrement in this behalt, if the competent
authorily is satisficd thag there are spedial grounds for doing so.

ining or married 1o a person having a

“oven e apsroinnnent, e of] s Wil Uy veanilied ta take an oath of allepiance
to the constivel s, of Ladig o,

ke o wderon vt ion to that cileet i e
PICECHDCC rw Frtesrg




e

ti Bop !
{1y Ont JUUHH‘ thic Post you rm. be goviermed u} Acts, Kules and £ T T i
applicable to GROUD “A” combatani officérs of Assam Ritles Cadres and Assam
Rifles Medical {Otticers {adre :\\,Ctu'lt'n\.ut Rules 2\){)2 as 3?"“‘7dCd from tmc to
time. When serving with a Assam Rilles unit ‘sitiched to or deling with any body

the regwiar Army, you will also be subject 10 the Army Act, m'h mndifications

as notified by the Government of hdJa from timne to time.

() The PG allowvance shalt nc anmm:hlc to fhc mcdical officers who arc
' pmscqsma PG diploma and P(x dcgrcc auailf cation as pcr cxrqtmg riales.

2. . .-Na n.qmsst for extension of joining ﬁme fot‘ doma past gmduauon or’continuation
will be enfertained under any circumstances, ‘The caad‘datcs will have to choose between
post gmduauon and joining the Assam R}ﬁcs '

¥
v

-3 The d}_pumuncm of Dr Potshangoam Priyo Kumar Singh
. n provisional atid is subjuct to following ccr‘uﬁcaw(a) being vcnﬁud by this Departinerit:-

-

(a.)‘ \.m'"mlqc‘w Rntaf'ig mtcrrmh.p (,“rmcatc _ e e

£

() ';OngnalMBBSDes.cc.‘ :

i
f

(c) ‘l )ngmdl S("/ST/ RC wrhhuau, in thc pn:wnhul Imm from the
cnmpctc:nf mthnqty K g

@ v eriﬁc.atiqn of character and antecedents from police authority.

4 You are hereby fequested to report to this Lirectorate (Medical Bran :h) on or
bifore 17 N oV =03 for further posting to'unit. The appointment letter -5 valid for

a peried of 45 days from the date of issue. In case vou have not reported “"*m the
N pulntnd penad of 43 days, the offer of 'zppomhnem will be treated ag cancelled.

s, Yeur inter-se-seniority will be guided i)y trierit list despite date of joiting,
6. It you accopt the after of appnmt'ncnt on torms ahd conditions montio: ~d aboe,

ytu should send your letter of acceplunce 1o the vodersigned immediately and @ 50 xcporl
for duty 1o the Headquanters Dxrec:om Genwd Assam Rifles Tedical Branch),
Shillong-793011 on or before ZN oV 2003 for getting your further place f posting

ordem.,
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Dr(ms) T. mang haﬁ Ching

Village: Rabunamn i

LS o C ANNEWRE- & (D

Fele Nos TRSGOS REGISTERED

Binoal Swka
»-'\umnunt of India
: o © . -Cnh ’\.riantralava
o .k < Ninistry aanmcaA‘tum
t . Nahanideshalaya Assam Rifles
" Directorate General Assam Rifles
- Shiliong:~ 797 11

t

Lt DL

PIN: 795150

M,urzak@ or hatore the cxp'n aucn of the stipulated period of notice by miaki

AEPOINTMENT X MEDICAL OFSIGRRASSISTANT COMMANDANT)
LN ASSAM RIFLES bbhbi AR THRER YGH L()i‘w’\.’l'x}‘\ RECKRULT Ml‘ NE
O MECICAL OFFICERY FOR THE Y EAR 20882001 BY D ILBP

1. On the hasis of vour performance in te interview conducied by DG ITRP/BER
dust, 3 the year' 2002, you have been m_ir,.,w for .sppomhm.nl of medical officer
(Assistant Comuandant) iy Avsain RABC“ Hiq Pztnxdwl is pleased Lo /‘}‘}"’"“ you d¥
medicai officer. on tempor: iy basis in A \wam Rmt*w

PEEE '

(1) The post of Medical oflicers in Assam Ritles is combatised in the rank of
Assistunl Commupdent and you will have o undergo a course of raining
ecard. You will be on ;.rr(‘,'r-at*'.n.': for a periad of 2 (twoi years from the ¢
tive discretion of the compeient authority.
:d'qg procr‘v:nn(‘l hv ithe cnr nI\anf
auniharify. Failure i mm;' cie the perind of probation fo the caiisfaciion of inc
vumngtgpt (Lm\\«m\v ay {o xn\,g,c;g\‘m‘,‘, compete ﬂlC P,\_.\\'“h‘vd {es ”m.\f, W ,n fuldﬂ

yOu {iable to dizcia s froni service without . §Casons O\Jm‘"' ’?:,Cl"wlf" On the

~complution of the penvd of prodation. you. if consider fit for aypun‘x vil, be
A it e fhas s et afimnn
confimed in the post thi lu\_}x a confirmation order and if not coi inm \!\ the

appointment will continuz on tenporarily basis and may be terminated at any

v

tHime h\l a month'e notice aven 'h\ the comnetont an thoe “Y swithot "%HC!‘"‘? q.’“'

........... pree ...‘ i

rcasons. Hlowever, an Ulﬁ,u 8% ’hu iv not confimmed will not be retained insenviee
\vgvuyu\ e naminun annwu\ U\ el (ug_,mt'nln;!, The i‘}‘}‘\)i!l\](!k“ll H',!\.“lt"!i\‘\"
howeyer, reserve the sight of lenminating e senace of the appointee al any lime
ng pavment to
¢

vau of & suim Ewu'{ dent 10 the pay and allowances for the period of notice on un-

' €X p d pt)mon i} :rwi .

JR . r o mmss [T U, .

() The "'::fgv,;«o%ut*:\-'::\t may be tenonatzd by the central Government in

'ur.'\tli'\nr*:\ \,\- x | pv'-~~.',1".."1r\~\< é(nnmn.w\ 11 Acsam Witlea Act A arnvenited Trogn

fimic to fhme,




!

\"

ub

he comndifon that en veuwr appewhnnt as \uufwi ‘L
1 Assam I\xu’»a ior

rcauited 10 senve in t
which i3 ‘
clions issued from hmc 10 ume. The appumlmsz, .xulhont\ may dumw thc
of your appointment permit vou for good and sufficient reasons, to resign
f rom the I'aorce with effect from such that as may be specified in the order
accepling your resignation provided date on the acceptance of your resignation
you will he required to refund tn the gavemment, a sum cquai to three months pay
and affowances received by you prior to the date of your resignation or if the cost
of training imparted to vou in ‘the force is greater than the said sum, the cost of
such training.  Provided that in the case of, your seeking discharge from scrvice

£ . M | 5 ;
withii the peried of three fr:ﬁ:‘i:ﬂn from he dale of appointment, the st equal 1o

™ B
(’9 c-
0 c

~three months pay and aliowsnces shall be calculated with reference to three

months pay and allowances, which would have heen recefved but for discharge.

(dy “'c candidate  should fuve  compleled  sasfactonly  the  compulsory
rotating . iﬁ nmnp before joining scrvdee. in case where this has not been
completed, all details should be fumishcd for consideration of the government.

-~ ‘(e) The scale of pay of the post is Rs.8,000:275-13,500. The imtial pay of

such  candidates who are in Govt senvice W‘“ be fxed accord! ing 10 the niles and:

L AW

those who are not in service will be fixed at the minimum of the pay scale.

') | Privatc pruhcc of any kind wh'xkncmr mchxdmg tahoratory  and
consultant practice is prohibited.

-~

2) Dearness and other allowances will be adxmsszble according 1o orders of
he Central Government.

) The officers will he required to contribute compulsorily o the (ieneral
Provident Tund in accardance with the rules in force from titne to time. s

@ He/She is required to contribuic fowards Assamt Rifles Group Insurance
Schame, such rates as may be preseribed by the department according to rulcs.

) The uppointment carrivs with it the Lability to serve in any parl ol India or
outside. '

J) Submission of a declaration in the case ol marmied appoiniee that you have
oniy one spousc fiving and nof married to a person having a spousc iiving, Tn fhe
event of your having mare than one wife Inding, or ‘married to a person having a
spouse livine in which case such marriage is void by reascns of its taking place
during the life time of suclt spouse, the sppointment will be subject your being
exempted from enforcement of the requircment in this behalf, if the competent
authonty is satisficd that there are special grounds for doing so.

() On appointment, the ofiiser will be required to take an cath of allepiance
to the u"Nm"Luu of Indis ot mate @ woleron afllhnston o that effect m the
pregedbs d pro ferwa. :



3.

{1 QOn poitdng the post you will e governed by Acts, Rules and resulation ag

i appiicable 16 GROUD “A” combatanf officcrs of Assam Ritles Cadres and Assam
. Ritles Medical Officeis Cadre Recrditment Rulos 2002, as amended from Sme to o el

Aime. When serving with a Ass.ml Ridles unit- al!.xchcd - Or .Mmg with any bodv Co
of the regw' v Army, vou will aleo be subject io the d.xmv vith medifications ‘

v oo asnbtified by v Gmfc:i et of India from tmze 1o time, | '

v
i

{0) The PG 'uimmncc <nml hc admissihic fn the mcmml nfficers svin 'm:
possessing P(i diploma and PG degree qualification as per c\mtrng rules.

’

to

; No request for extension of joining time for doing post mdmmun of continuation
vl b

wiu 0¢ enfertained under any Cifcumefuuc &3, lhu Cau\udate i have to cheose bebween
post graduation and joining the Assam Riflcs.

3. ‘1The df}_ﬂ.L\ nent of M (Mrs) T. Niang Khan Ching

is provisional and is is subject to following cettificate(s) being venificd by this Depattineni:-

\ A ey . RO 3 Vb b
] \,Gmyu iy {ﬁmﬁdf Into na:np Ceortihicstc.

(hy C )mmml MBBS Degree.

() Orniginal - SCYSTHC) )Bf.'_‘ certificate  in the prescribed  form lrom the
g , cnmpcfcnf aufhority, '
(d) Verification of characier and antecedents from police authority.
4. You are herchby requested to report to this Dircctorate (Medical Branch) on or

before 24 Nov 2003 fur further posting to unil. The appointment letter i valid for

a periad of 45 days from the date of iesus. In case vou have notf reported within the
¢

ipuiated period of 45 days, the offer of appotntment will be treated ag canceiled.

5. Your inter-sc-senionity wil be guided Uy niwent fist despite mtu of joining.

G, You .\C"’\.pt the otter of aiy 11\)' wmcnt an torms and conditions mcntioncd abo C.

you shuuld send your Ielier of acceplunce lu the volersigned imediately and also x‘cporl
for

fer duty 1o the Headquarters Directorate Genu..' Assam Rifles (Medical Pr..nch)

Shiliong-793011 on or before 24 24 tiov 2G03 for getting vour further place of posting .
ordery ~ ;
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neee SRy,
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e

UWahati Bengh

7. ot

dechng; #on m\gu i
£t
LHINC ¢

any m «J_x]uclxun i st [w i ofiTuer pruvrs 10 b

Wil mux suppressed a any maiciial uumn.mun hesshe
ce and such ot}m action, as Government may deem

G uxuwi is whn d {0 fiav C
will be liable for removal irom scrv

( K Kar ) L
Lt Colonel :

Offg Colonnl(hmﬂlcal)
for DG Assam Rifles

Cuny iu:/

L

Undc Sccrcmn to the Gowvt of Inma
M.nmtr, ot Home r%fm”

{Pers D

Headguarters

. Assam Jufes
C/0 99 AP

- AASSa Riffes \
o ;) PO N
. -~ -
\qor —~
MS Branch (Internaly L

Office copy.
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e b Ay i
oo Yol Nee saspe REGISTERI |
Plugat Sk
Government of India NS S
GUnh Mantralava e | .‘_"-."
" Ministry ot Home At3irs gy :_;,}“(
Muahanideshaluya Assam Rifles © p
Dircctorate General Assam Rifles
Shillong ~ 793 011
09 oct 2003
.....-....L.P.J.’m.'::m;".}...-
‘\!A."_l.&. ENT OF MED NCALQEY 'rli LASEH OT ANTCOAALANDAND .
lN ASS .,\;\a LR :«.s SELELTHD 14100 '<;;1 COUMMON m_,(..m.m\lmj )
] e m-—-«
’ REIUYTD ““ AL X LR  CEAR ZU00-2001 BY DG 11132

l On the, baaiq of vour performance in the interview conducted by DG I'mP/T)\SFx

‘ durmg the yeur 2002, vou have been sclected for .xppomlmc.nl of micedied ufﬁu,
e ‘(ASSl“lAnW Uxmmmddn() ut Assamn Rilles.  1he President i Pleased o appoint you ay -

%r S e .-s
-f\_} Q_mcdu,.d uﬁlur(m temporary bhasis in Aseon Rifles,
W ‘F""‘-’ir'}."m . .

LR :
, K =0 (8) The post of Medical otticets in Assant Rifles ie comuatised it the raik of

g Asuistant Loummnd&n\ and you g
regard. You will he on probation for a perod of 2 (two) years from the date of

appointment whiv!y ay be extended at the diseretion of the competent authoriry,

.

il hive 1o undergo a cousse of trainanyg in that

| v ' You shali be requind o bidrpo such tiining ac prescribed by (he competent

: akhoriiy Failie compists jhe parioit of pmhnf on fo the safisfction of the

! Lempetent authoiite o 1o s, “sebnihe conpete e prescribed tatning will r¢nder

? - you qishly to dichan s Gom so o Wittt teasons b2 asstaned, On the ﬂ

e o Comictiem of e nitod ¢l ;::;t‘.'::li::n et al consider it fo appeintinenl, be et

! ! conlinund in e postoihrerh q senbnnation order and it aot contimed, (e

f Appentnsnt will LNt o l..m[' ante hasis angd may be terminat d ot KIS f
Hme My monye neai vy B tent mlhm-n' withomt 'me!w amy

t}'ﬁ—% L(S\"/ ©ormbas Towever, w o o he e nedconfitmed wiif not be retined in STIVILE
: bevond e i, periede ol it magenent, The appemtment amhonity, )
bsg bonsver, reseres

et bt of (oo hing the service of the apponlee o any ime

L or before the C?'i!"“-fﬂu{m of e stijsdatzd verod of notice by making paviaent to ’

A'dmﬁ_' VO OE A s oy abont oo fh-:- g and slowances for the period of notice on un- ;
Captiadd porlion iheyenl !

| ;

i) The B B T N T RITET Rt OO b connal e rament n i '

rorordang oo PEM TR v ) iy Araag, L e el gy i

e o g
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' UWaha:JTqul«B“

. iy : 1l Beon,

{v) Che cotdition thet o, Bedhtoappoptiniont as A ) LT ch . ;
; P requicd wosene i the Assam Idles for the minimum  penod o watial
b PR

Cagagement which i3 MY vears as preseribed in applicable rulcs i government g 4
snstruclions issued from time o lime, The appointing authority, may during e Feo
.period of your Appointment permit you for good and sufficienf reasons, to resign gy
from¥the ‘Torce with' effect from such that as may be gpecified in the order:
- aceepling vour resignation previded dade on the acceptance ol your resignalion :
ao . you will he required io refund to the govumment, a sum cqual to three maonihs pay:
vand allowances received by you prior to the date of Your resignation or if the cost 3
4 of training imparted to you in the force is greater than the said sum, the cost of 4
“such training.  Provided that in the case of y

R 4k 4
our seeking discharge from zervice A -
.. . within the periad of three months rom the date of appointment, the sum cqual to | PP
F " thred months pay and allowances shall be caleulated +ith reference (o three -

.- months pay and allowances, which would have been received but for discharge. - .

...) N . .
Hd) D Mhe candidate should Tiave Completed  satisfactonily e compulsory
intenship before joining service. in case wliere this has not been § 7
-+ completed, all details should be fumished for considcration of the government. S

-\ . :

S Ae)  The scale of pay ol the post iy R1.8,000-275-13,500. The initiul puy of . v
. Such candidatss who arg In G senvice will be fixed according 10 the rules and | ’
those who are not in gepvic

¢ will be fied at the nunimum of the pay gcale,
!

RPN WORPT W TV

(0 Prvate praciice of any Lind - whatsoever  including Iahatatory and N

: consultant practice is prohibited. ,:

Pl W) '

- ’ R (2)  Dearness and other alloweances will be adnussible according 1o orders of %
L the Ceatoal Government, '

O !

s (h The wilicers wil) be required to centribute compulserily to the General ‘ ;
"‘; — Provident Fund in accordance with the riles in force from time to time, ‘ !
Cg . i
" () HeShe 6 required to contibuie tewards Assam Rifics Group Insurance

Sehimz, such s s may e presenicd by the depmtment according fo rules,
(h) The appointment canries with it the lability to serve oy part of India or
oulside !
N} Subnission of codechas o in e case of marned appointee that vou have f
f ant ang epous Ei'.'inz._’, st nel nrdd oA person having a spouse Tiving, in the
: event vl yorur having wiore than ane wife Ining or married 1o a person having a ?
i SESIRE Ii;‘ixi;;. o hih A s tuitiiage i void by reasons of its taking place |
duning ie Bifs time of wacly e, the appointment will be subject your bemp, ¢
: cumip ionn entercoment oot th reanicciieat i this behalf, if the competent %
| Autlionty osatieUzd ot iy s s Sperat gietads for dobig s, '

vonbind t b sy cathy of i PIRTIINC

o affonmtiay G g et v b

,
-
r
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oy CIL ey fle pee e gt b govanted DY AU Buios and repuladion s
applicable to GROLP .\ combatant oflicers of Assam Rifles Cadres and Assam
Ritles dledical Otticers Cadee Recruitment Rules 2002, as amended from time to
lime. When serving with o Assam Rifles unil altached o oracting with any bo
wof the regw’ar Ammy, vou will also be subject to the Ammy Act, with modxﬁc:moA‘
= as notified by the Government of India frem time to time.

" {0) N

N 4
pmﬁc%mq PG dtplnma and P& i dcmcc quahﬁcatmn as per existing ru1c< ;, '
g B - ) R ‘!';:}' ..
. No muuwt for =xtewsion of joining tune for doing post graduation or contmuation ™
1}1 be catertained under any circumstances. ‘Lhe candidates will nave ta choose between
usl wraduation and joining the Assam Rifles v
'.

RN '
N M R}
A
5 {(a) Campulrary Rotating Intcmship Cortiticatt, )
BN | ‘ |
R () Original MBBS Deeree,
‘ ,‘\V'{'?
N At iR
! .'.:' N . - . . - - L ep . . . - . .
, ’;‘; 2 _ () Ongimal - SCURT/ORC coriticate in the preseribed fom from the
S compaicot anihoni,
J
lX
s ! A A PR . . . PR B et .
N - {0 sncatien ol ciacaciar and antecedents fiom police authotity. i

3

= ool e,
AUd gereen A'.\i”“l 2 e

. 2H cpert o this Rircctorate (Medical Branzh) on or
bolore 74

1
; 1 Hov 20023 for furtha posting o unit, The appomiment letter g vahid for
L a period of 45 dave trom he daie of iseue. In case veu have not reponted within the
. <pulated pentod of 45 days, the offy of appainmment wiil be treated ag cancetled.
‘ 5. YCur ter-se-sapionty witt b puidod Ly meit list despite date of joining. :
; 6 Bovon aveept the ollar of sppomtinent on teims and conditons mentioned above,
' you - abd send vou felter of aoceptanee o the eederpned inmedintely and also report
for i o ahe Mleadguanos PR eaciae Geng,, e Rifles (Medical Branch), ’
Bhiliong-79301E wooor bators =~ 0w 2003 for petting, vour further place of posting |
Camders, - :
i
\ t
I
1
. .
!
I
, :
N
- . ‘f - \-‘\ \\
0 ..i - - t‘" !
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S g ETCERRey

‘s W the dechuation ziven o any infonmedon fwnishicd Ly the oflicer proves o be foo ooy
wafalse or the officer is found to have will fully suppiessed any matesial information, he/she, , byiihars

T T - . 3 . ST o PR

\ﬁ;&lﬁgggggblcggior..rcmoval trom sctvice and such other action, as Goveriment may dcqm_

TNCCCSSary i 4y R

( S K Kar ) |
Lt Colonel . #
Offg Colonel (Hedical):
for DG Assam Rifles
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Tele Mo : 705095 ' RECISTERE U

I. 14015/8~78/99/M0/h-

.‘:?he Eaa@andanﬁ R
T1Y Ruses, Rﬂ?la@ Lo ;
C/B 99 ARG ,

Bharat

Sarkar

Governement of India !

Grih Hantralaya

Yinistry of Home Affairs
Mehanideshalaya Assam Rifles .

Directorate General AssamiRifles
Shillong~ 793011 ° -

. TERMINATION ORDER 'IN RESPECT OF

“‘Tlsep 2002

DFFICER ON RDHOC’BASIS

,,,,,

No 1. 4S028/47/99/Per5-1I/Pers-III‘dated 11 Sep 20432,

e

r* . N

RIS 3 P A a‘

- w, - s . e e

2.

r‘\" PR

Mznlsfiy 1% thelr le er'undervref has not} egreed for extension
of tenure. 1n respect of Medzcal Ufflcerg on Adhcc'bas*s in Assam leles.

(-_, * .

. ,:. -
N : 3‘-

Gy it
Ny

«

..;-‘ -

The Dlractor Genﬂral Assan lelas is pleased to terminate

et e v e e e e e

Copy to :-
1. Pay and Accounts. OGfficer (AR}

TG WPy

P

5.

Manbha Villa, Laitumkhrah
Shillong- 03

Under Secretary to the
Government of India
Ministry of -Home Affairs
(Pers-~-I1/Pers-111)

New Delhi- 110001

Hoedquarters
Hanipur fRenge ﬂaﬁem Réflen
C/0 8% APD

Pr @ Priye Kumor Singh
Medical Ufficoy

17 Ansens Rifles

/0 99 ARPD

#5 Brench {(iMternall

— e o . @5 Medical folcer on Adhoc

~

Y

ML
( Kar )
Lt Celonel

JAD#(ledical) v
for DG Assam Rifles

- for information please.

-~ for information with reference

to Ministiy's letter Number

i 43028/47/99/Pcr%-1I/Pcra—III ..

~dated 11 Sep 2002.- -

w fop Info nleave.

s for info , .ecne.




e | / - ANNEXURE—R 57
; | ANNEXUNE —H (2)

Tele No : 705095 ¢ REGISTERED

Bharat Sarkar
, Governement of India
’ - . Grih Mentralaya
o ' Ministry of Home Affairs
Mehanideshalaya Assam Rifles
 Directorate General iesem Rifles
' Shillong~ 793011 .

1.14015/8-78/99/M0/ti~1 . []sep 2082

The Consandond
21 Aseam Rifles

£/0 99 APD o .
TERMINATION QRDER IN RESPECT OF MEDICAT
OFFICER ON_ADHOC BASIS

1. Ref thls Directorate letter No 1614015/6-78/Appt-tO/ME(A)

e datad 26 Jul 9% -  and finistry of Home ‘Affairs letter

it

No 1.45028/47/99/Pers-11/Pers-I11 dated 1l Sep 2002.

v‘.' "v : ’ ,- - . - N . .
S 2. Ministry in their letter under ref has not agreed for extension
of tenure in respect of Medital Gfficers on Adhoc basis in Assam Rifles.

3. The Director General Assem Rifles is plessed to terminate i
Dr {Rye) Niang Xhan Ching . as Medicael Officer on Adhoc

basis with effegt from 17 Sep 2002 in the post of Medical Officer (Adhocl.

XQLw/ \

{ s K Kgr ) o
TOAL i
’ {ﬂAK:RﬁEY Lt Colonel ) f
, ggw~'*q JAD {tedical) )
for DG Assem ! 7les ' :
‘ #h&yﬁwmfe——__imL___ :
1. Pay and Accountg Officer (AR} — for informetion plesse. é
Manbha ‘Villa, Leitumkhrah i
Shillong- 03 |
! I
- . 2 it
2 Undex SQF;Etary,t? the - for information with reference g
va%rnment of Indie . to HMinistry's letter Number E
Ministry of Home Affairs 1.45028/47/99/Pexrs-~ 11/Pers— III !
.. (Pers-1I/Pexrs-~I1I)} dated 11 Sep 2002. % . ,
! New Delhi~ 110001 : . : ;
3% Headquartors fsv ' o y
« for info please : g
: Hanipur Rangp An&am Riflea g * «jp L
5/0.99 APD %JAYD ‘ .01// :

| UAx (M7a) Hiang jﬁhaﬂ thing ° . et
Al #ledicel Officer . 6 §
22 Asgen Ri?les : : )
€/0 99 ARG

g, ®§ Branch (Intarnal} » for info please.



Tele No ; 735095

,14014/8—78/99/M0/M-1

Ths Commandent

. RY PAecam RiTles

e

ANN’E%U PE — H~ (3)

REGISTERED

Bharet Sarkar
Governement of India
Grih ﬁentralaya

Ministry of Home Affairs

. taharideshalaya Assam Rifles
. Directorate General Assam Rifles
- Shillong- 793011 :

.“{?‘Sep>2092*,

€/0 99 APD :
: 13
ILRNINATIUP URDER IN REQPECT OF MEDICA
QFFICER G“ ABHUE RaclIS
| , U v o
1. Ref this Directorate letteri No I+14015/8-78/Appt/MO/ME(A)

dated _08 Mgy 96

and Ministry of Home Affairs letter

. No I.45028/47/99/Pers-II/ParSeIIIiaated ll'SaD 2002,

2. Mlnlstry in their letter under ref hes not agreed for extension
" of tenure in respect of Medicael Officers on Adh’: basis in Assam Rifles.
‘ 3. . ~The Dlrector General Assam leles is pleased to terminste .
h_&al,gu Mao_ _ _ _:“i’... — e e '....'_ - « 88 Medical Officer on Adhoc’

baSlS with effevt from 17 Sep~2002 in the post of Medicel Officer (Adhocl,KV

» -

Copy to .t

1. Pay and Accounts Officer (AR}
. Manbhe Villas, Laitumkhrah

Shillong~ 03

2. Under Secretary to the
Government of; Indie

Ministry of Home -Affairs

(Pers~II/Pers-I11) .
New Delhi~ 110001

3, . Hiedquarters
Manipu
9 APO

Dr Ch Salsac Mao
Msdical Officer
21 Assem' Rifles

C/0 99 aPO
S5e MS Branch (Internal)

o Assam Riflss -

-~

e
(S5 Kar )
Lt Colonel
JAD (Medical)
.for DG Assam Rifles

~ for information pleese,

~ for infoxmetion with reference
to Ministry's letter Number -
1.45028/47/99/Pers~11/Pers~I11
deted ‘11 Sep 2002,

for info plesss,

T Saew

= for info please,
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'.;?;‘ff.s;gb ¢ PRAYER FOR REGULARISATION GF S
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PR

Q_&__jﬁ OF THE CENTRAL ADMINIST
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5N . L

. : . S
v 9 FWMRMC-%P Asst Cemdt* ’ 3 o

. P Priyokumar Singh f ; RS NS

Medical Officer : -’ .
¢ 32 Assam Rifies . C ;
; o ' : |
‘; To :Mahanideshalaya Assarh Rifies ¢ K
S Directorate Gen Assam Rmes %3 g é /
I ?-oht!icng -11 SR i it
I o ph S
B X 1 r.:j
EE: (Thfouah properchmne!) i E i : ‘}i.;
3
R
1
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¥
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" DATED 13 NOV 2002 Waseﬁm iy GA. NO. 192maz e
P v I SR _Q ”} - ""f’-’ wj !
e 5{!,‘ S - ‘ ,, ’_'{*,’;,_-' % Lo G w.' )
S | SR L .:,.:Jg
e L 1 have the honour cf Sme*ﬁmQ the' feﬂowmg few imes &‘or your kind consideration and
. favourable action. , o
¢

2. ! spplied for the post of Mesdicai Ofﬁcef in pursuanee to advertizentent issued by the
. Diractorate Genéral Assam Rifles, Ministry of Home Affairs, §hmong in the year 1994 and | was

. - declared selected for appointment to the ca@re of Medm! Ofﬁcer on adho¢ basis and | joined
‘.."".Assamﬁfﬁesonﬂ‘lu!ym@" Vi o

h ’i;-

W o A G TV T

«Q:‘:Ep

LT s

Lo i iy i R .

i .3. Th!s is to bring to your kmd notice that aﬂhough ] was appointed on adhoc basls,| was
recruitéd egainsﬁ a rogular vacamv ihmugh a duly consﬁtuted selection board and after
ﬁ,_“_adv\.ms“ néivitihg applications’ from the" oﬁen market. | had submitted several representations
- for permanent absorption as regular Medlcai Officer In Assaw Rifles. | had also submitted
5 willingness cettificate for permanerft absa}phon in. Assam® R{ﬂe.; as desired by Directorate
.. Genoral Assam Rifies. Thers are Several otcasions that Honio ‘Nini*try regularized the services
of adhot Medicat Gificer with awrwarm UPSC 1 may mentidn that in Sepiember 1994, Ministry
of Home.Affairs reguiarized setvices of six edho" Medical Cfficers nzmoly (1) Or (Mrs) Sharmila
S Das (2) Dr | K Chakhayan (3) Dr Sarof Kumar Pandey (4) Dr 8 N Singh (a) Dr Ambika Prasad (6)

: Dr Th Shyam Charan Singh. .

»k-

. A Ve - et
Sl e b I A ey

T U

*_rn.,;..q LSNPS

gt
'

4. in the meantime, while | wa"s expecting the order of permaiient absorption in Assam Rtt“ es
advertisement came in June 2001:for appointment to group A, Gereral Medical Officers cadres in
the rank of Assistant Commandam in BSF, CRPF, ITBP and Assam Rifles under the Ministry of
Home Affairs, Governmenit of India. | aiso app%zed for sald post with preference to Assam Rifles
¢ through proper channel as directed by DGAR. But | was demed of interview on the ground that |
$i 7 was-over aged..Then the Hon'ble Central Administrative Tribunal, Guwahati Bench passed an
«‘; ! Interim order permitiing me to ammear in the inferview for combatised cadre of Medical Officers in
G -raiaxa’aon of upper age limit as "m mtenm measure w:thout?prejudsca to the nght for egular
W abeorpﬁm n Assam Rifles. s $3 : § !
G B, The Central Administrative Tnbunai Guwahsati Bench byjudgement and order dated 13 -
*§  Nov 2002 directed the Ministry of Home Affairs; Government of India to consider the matter for
{ regularization with similaify situated persons, taking note of their services in Assam Rifles on
P '_ adhoc basis and also declare the ressm of the'interviow by taking remedial measures of
B R relaxation of age. in the meantime'l was se!ected in the interview end | started serving as
¢ combatised Medical Officer (Asst Comdt) in Assam Rifles since 20 Oct 2003,

T ) <. ).
:;; ;r}Q—VE ufbyw_% ' 0o x
\ . . A
; Wﬁ . ¥
R ) . ' : T )
7 adwecob— } o : Contd 2/-...
N ‘ / : P
¥ T X o ,
'.{; 1 H ;'. o '
¢ : { "": ! :
, ,. i



6. - Inview of the above | would like to submit that although | w..; appointed on adhoo Basi 3 |
was appo!nted in regular vacant post on being'selected by a duiy constituted Seiection Board
- after inviting-applications from the open field! There fore | am entitled to be treated on regular
basis for the long seven years period of adhoc service asit wajs‘:" done in the case of similariy
situated persons. - P i ‘ _
7. ltis therefore requosted that you may b‘é graciously p!e_a;sefd to consider the matter for
regularization of my service as a regular Medical Officer wef my initial appointment in Assam
.. Rifles thereby allowing me all consequential §§wice, benefits. & , : »
S ) . f . xS B AL

r

8 lwill romain grateful to youforyour}ac{ of kindness in c%jqn”:s'fdering the matter at the utmost.

. priority, B 4 %
: . “ L 0 y !
. T - o, ' KV
Y S P LA
S < ot Yours' faithfully,
s N 4 o &
o ’ RN - : L
S T 1 oot
L o Ve ‘
> ; § b A ~ A[/
i :
E‘. “, "F{?f\_,l-a,"{\/k

s
R st

: L . o " 7
Station : Field i ¢t { ARMC-026P, Asst Comdt)
ok s i Ly P Priyokiime. Singh
“Date 50/ 0%/ 2006 * i
Encl < : s
1. Appointment letter of initial service (adhoc basis) ‘!
© . 2.Pay Slipz o initial service BT o
e - Gehtral Administrative Tribunal Order { :
4. Appointmant letter of combatised Medical Officers 4 ;
i
L
i

P
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h\ Mahanideshalaya Assam Rifies” a

T

g
5 _
g From . ARMC 033N Asst Comdt
g T Niangkiian Ching
! Medical Officer
Ce s A0 Az Rifles

Dil"@CtOfﬁiGl General Assam Rifles .
Shiflong 11 S

{Throngh proper chamed)

Subject I FOR__REGUILARWZATION o

FROM NI APPOINTMENT [MEDICAL _OFFICER
3ir.
L Wit due respect | beg to dlate tie following tines for your kind consideration and
secersary ackion. SR ‘- B .
2 ‘That as per the advertisoment igsucd by dre Directorate (Jeneral Assim Rifles.

~ Ministry of Home Affairs, 1 applied for the post of Medicat Offteer. 1 appesrcd interview

on 20 Sep 1994 at Mantipuidri, Traphal. 1 was “setected and’ joined Assam Rifles as
Medical Officer (Adhoe) on 30 Jun 19951 served in’ Assam Rifles without any
wterruption from 36 Jun 1995 ta 17 Sep 2002 on adhoc basis.

KH | was appeinted on adhoc basis bt recruited against a regular vacancy through a
July constitited selcction board after advertisement inviting. applications from open
market. 1 was told that the post is likely to get reguitarized boTanse on Ay , OvCaRIoNs
Ministcy of Home Affairs regularized cervices of Adhoc Medical Officers with approvat
of UPSC In Sep 1994, Ministry of Home Aflairs regufanized 06 (six} Adhoc Medical
Officers pamely (i) Dr (Mrz.) Sipmila Das () Drl K Chakhayan (iii) Dr. Saryj Kumar
pandey (iv) Dr. B N bmgh (V) fyr. Ambika Prazad (vi) Dr. Th Shyam Charst Singh. 4
enbiniticd willingness certificate for permanent absorption in Assam Rifles as desired by
Pircctorate General Assam Rifles.

$ Directorate (eneral Assam Rifles conveyed 1o us that Minishy of Homie Affairs
nas tuned down the issuc. of ‘permanemt absorption i Asse.a Riffes, But direcied ahl
Medical Officers { Adhoc/coniract) to apply for the post of Medical Ofticer (Asst Comdty
in (PO for the year 7000-2001. { applivd for the post with prference (@ Assu Rifles
throughs propey channgl as ditected by DGAR. 1 was not atfowed to appear for the
interview bHecmuze § Was OveL nged. In pursew to the Ceptrat Admimstrative Tribwmal
Court. Guwahati Bench, filed py D PP K Singh. an interim order was passed fo allow te

appear before the interview boand for scleetion of Medical officer in CPO appeiwed for

e «aid nerview on 24 Aug 2002 at 1% B TYBP. Tigrs Camp, Dl

93 ANEXURE — T (2)
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5, The Central Administrative Trsbunal, Guwahat Beneh' by _jmlgmmg?n bj
dated 13 Nov 2002 directed the Ministry of Home Affairs, Government of Indin o
consider the matter of regularization with similarly situated persons, taking note of their
services w Assam Rifies on Acha€ basis and ta declarethe result of the interview by
taking reimedial measures of age relaxation. Guwahati High Court passed an order on 30
Jun 2002 for the authority to declare the regult of the examination held in the month of
Aug 2002 and considering the age of the respondenv/applicant as ordered by the feamed
Tribunal, S ' .

6. I was informed that T had been selected in the interview and I joined as
Medical Offiver {Asst Comdty i Assam Rifles on 11 Nov 2003, My date of birth is 08
Feb 1962. Al the time of appointment as MO (Asst Comdt) 1 was alrcady 41 yrs
09 menths and 03 days. If my previeus service is ot counted T will not be able to
complete 20 yrs pensionable seivice,

7. In view of the above, I would like (o submit {hat although I was appeinted on
adhee basis, 1 was appointed in regular vacant post on being scleeted hy duly
constituted  sclection  board ang enjoyed  »f‘ the privileges of regular

Medical Officer incloding @'mwsi increments, leaves facilities, LTC and Medical
Claims facilitics etc. ) -

8. I therefere request you to kindly consider the matter for regularization of my
service as a regular Medical ,Officer with cfeet from my initial appointment in Assam
Rifles and thereby allowing me- all consequentiaf service benefits.

9. For the kind act of whicli Lwill remain ever grateful to you. ,

Yours Sincerefy
' (

. D
: o,
e
Station © Field ‘ ARMC 133N Asst Comdt
Dated : .. 2% S8 3006 T Niangian Ching |

Encl : \ h ‘

(1} Appointment letter of inftial service (Adhoe)

(if)  Central Administrative Tribudal order

(it))  Guwahati High Court order

(ivy  Declaration of result by DG IIDP

(v} Appoutment letter of Medical Officer { Asst Comdaty
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- approval of UPSClin 1994, Go {air) . Medical Officer (Adhoc), were' regularized by
- Ministry “of Home Affairs. | have submitted , nry willingness |certificate for permancnt.
- abserpiion in Assam Rifles as desired by Direclorate General Assam Rifles. -

Fram : ARMC 42 24! Adrt Comdt
CH Safee &fag -
Madical Qfficer
6 Assom Rifles

To: . Mahonidesisataya Assam Rifles
- Dircctorate General Assam Rifles
© " Skillong - 1) B

(Through proper channel)  ~ © .

Subject :

. VB EREECT FROM INMITIAL’ APFOINIMENT OF
Tt e ADHOGSERVICE. |

.

ers
fbﬁ'yl , i .- )
GRS R -

i With due rorpect and humbie submission | beg to mate the following Jives for

your kind sonvideraiion and favourable action, -

\

X That, 1 sppumred anterview. for fire pert of Medical Offices {Adhoe) on 20 Dec

1995 vinder Divect s g General Assam Riffcs, Ministry of Home Affaive, Govermnent of

bakin, J ot ﬁé:w&*c_ff ik joined Assam Rifies as Medical O™ cer on 25 Aprif 1996, 3

"RETVed cigtirously in Assam Rifics from 25 April 1996 tc 7 Sep 2002 without any

idenuption in m: seevice on Adhoc basis,

&

KX b wag revruited gamst a regular vacaney through advertiverient by o constituted -
selection bEant. We were told that the post is likely to be reguitrized, Ministry. of Home.

TION - OF __ SERVICE

Affairs hove regotarized services of Medical Officers (Adlioc) on many oceasions with

B

4o Afler many yeurs of expectation, DGAR informed that reguhizzﬂin;-“f of Medical

Officer (Adhoe) wan ac ascepled by Ministy of Home Affairs, So, Directbriie Gonerat

Assam Rifles divecied all Adhoc/vontrast Medical Officers'to forward applications for the
post .of Medical oflicer {Asst Comdt) in Central Police Organisations -for-the ver
M00-2001, My aoplication was forwarded trough Dircctomtc,(}cmjmj Asgain Rifleg . =0

. with preferesce o Awswn Rifles, bl dediied interview by Liwectorte . General [TRP

- because { wag over aged.'[n msuaig . to e orders of Cenral Administeative Tribupal . -
Ceours, Clawaliat- benth filed by Dy, PP K Singh. i was allowed 10 Sppear befive the -

e -

imerview henrd for solection of Medical Officer in CPO),

e

Uagpearad

(At Conndt) i CPO for the year 2000-2001 on 24 Aug 200 at 15 Ba TIHP Dethi, -

witife | was ol serving &5 Medica) Officer {Athec),

“Tre
A (_ath

'En‘zcﬁ}s:wl!visdimﬁ sxaination for the post of Medient Officer -
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6. The Ceniral Admimistraiive {ribunal, Guwabat Bench by jadgement anl ey O
datcd 13 Nov 2002 dircsted the Ministry of Home Affairs, Govermnert of India to °
 consider the matter. of regularization with similarly situated persons, taking note of their
* setvices in Assam Rifles o Adhae hasis-and also declare the result of the interview by
- taking remedial. measures of relasetion of Age. On 30 Jua 2003, Guwahati High Court

-~ also passed an order for the mstharity to declare the result of the examination held in the

JESUN

. month of August 2002 and corisidering the age of the respondent/applicant as otdercd by A
+ the Jearned Tribunal. e S Ty ' B B

- 7 When [ got intimation. that 1 was selected in the i;‘itgfview and 1 joined as
" Medical Officer (Asst Comdt) jn Assam Riflés bn 13 Nov 2003. * o

. "8 In view of the abave, 1 would ke to submit thet although 1 was appoinied on
;o adhoc hasfs, I was appointed in reguler Vacant post on, being sefected ‘by duly
o constituted selection board and I enjoyed all the privileges of regnar Medical officer
‘;f; R inctading ennual lntranents, eaves faciities, LI C and Medical Ciams ¢ic.
", 9. W is therefore requested fhat you may. Kindly comsider the regolarization of my :
y service as 2 reguiar Medical Officer wef my initia! appeintmont in Assam Rifles and -
thereby wllowing me all consequential sorvice bonefits. : " ;
10, For vour kind act of whieh I will remain ever graicful to you
Yours Sincerely i :
Statton : Field L ARMC 032H Asst Comt |
Dad: 2% Sepho w006 - CH Sales Mao
Eact : _ ) ;
B (i) Appoisinea: letier of initial service {Adboc) Lol
N (i)  Cewiral Admisistrative Tribunal order - A
PN ¢il)  Guwahati High Court'order :
e (iv) Declaration of result by DG IIBP . :
{v)  Appolitmont letier of Bledical Officer {Asst Comadt} o . e
‘. i . P i
Lo e fﬂ; B ) . : - : E
b -
e 5 f'
A !
. _ . |
‘. ‘ 1
/ ( \ . 1
[ . Hi
P i
; ;
;
!
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50 2 (Med)
* Directorate General Assam,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GAUHATI BENCH: GUWAHATI

O A NO. 138 /2009
IN THE MATTER OF :

Centrad Adveiicie ez Teznal
HEE GRTAT AT

Dr. P Priyo Kumar Singh and Ors

Applicants.

-VS-

Union of India and others

Respondents.

IN THE MATTER OF -

Written Statement on behalf of the
Respondents.

(WRITTEN STATEMETN ON BEHALF OF RESPONDENTS)

I, Major Rajni Nayal D/o Shri Narayan Singh aged about 33 years, presently
affirm and state as

e,

1.

M'-N“M

serving as Staff Officer — 2 (Medical) do hereby solemnly

folloWs : _
That | am presently sé,rying as Staff Officer — 2 (Medical)
Original Application has been served upon the respondents. | have gone

. respondents.

A copy the above

through the same and, being acquainted with the facts and circumstances of

the case, |-have been authorized to file the written statement on behalf of the
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- , cerirel Adndnsrae Tribunal
® - | try wealNe AT

Assam Refa

4 JAN 2010

" Guwahati Bench
.ﬂmgﬁ =Edig

A i

Directorate Genersi

firetn-793011
WtHlong-792077

AT RITeY smw

2. That | do not admit:any of the averments except which are specifically

, admitted‘ here-in-after and the others shail be deemed to have bee’n’denied.

3. = That before traversing various paragraphs of the present Original Application,
the answering respondent would like to place the preliminary objection and

brief facts of the case.

PRELIMINARY OBJECTION

4. The subject Original Application has been filed by the applicants who are

employed as Combatant, Assistant Commandants (Medical Officer) in

the Assam Rifles, an Armed Force of the Union of vlndia. In terms of
Section 2 (a) of the Central Administrative Tribunal Act,‘ 19835, the

provisions of the said Act shall not apply to any ‘member of the Armed ﬂ
Force of the Union. Assam Rifles is one of the Armed Forces of the Union,
and the applicants are not civilian Government servants but Assam _R.iﬂés
Medical Officers, presently sefving in the rank of Assistant'OQmmandant
and hence 'this Hon’ble Tribunal has no furisdict_ion to entertain the present
OA filed by the Appiicants. In this context reliance is placed on the recent
decision of Hon’ble CAT, Hyderabad Bench in OASR No 2511/20(})9kﬁled
by Shri R Ramu.Vs DGAR, wherein the Hon’ble CAT has held that “As the
appli‘cant is not a civilian‘ government servant and is a constable in Assam
Rifles, which comes under Armed personnel, the office objection is

upheld. 2. Return the application to present before the proper forum”.
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Therefore, this Original Application is not maintainable as per law before

LU0 -{»33‘§a§
T FIPSEELS
: : o o :;: g E'

' »3E3 & 3

the Hon'’ble CAT and is liable to be dismissed on this ground itself.

Section 2 (a) of the Central Administrative Tribunal Act 1985

is annexed herewith and marked as Annexure R-1

Copy of Hon'ble CAT, vaderabad Bench order dated
29.09.2009 passed in OASR No. 2511/2009 is annexed
herewith and marked as Annexure R-2.

BRIEF FACTS

5. That the applicants were appointed as Medical Officers on ad-hoc basis vide

e

orders dated 03.08.1995, 26.07.1995 and 08.05.1996 respectively in the
Assam Rifles for a period of six months with certain terms and -conditions as

brought out in appendix A -1 to A-3 of the OA, as well as terms and conditions

Cager

which formed a part of the said ad-hoc appointment letters and which have
not been deliberately annexed to Appendix A-1 to A-3 of the instant OA by the

- applicants to hide certain facts.

Copy terms and conditions supplied with appendix A-1 to A-

3 of the instant OA to the ad-hoc appointees are annexed

herewith and marked as Annexure R-3.
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That the applicants had rendered their services on ad-hoc basis since the
time of their joining, till 17.09.2002, when the termination orders of the ad-hoc
appointees were issued. The attention is drawn to Annexure H-1 to H-3 of the

present OA.

That meanwhile the -Ministry of Home Affairs, Government of India vide Iette.r
dated 05 September 2000, for the first time issued vdirections for constitution

of Medical. Officers Selection Board for recruitment of Medical Officers in

CRPF, BSF, ITBP and Assam Rifles for making direct recruitment to the post

of Medical Officers in the rank of Assistant Commandant. Subsequently, after
following due procedure and élso keeping in mind the order of Hon'ble CAT,
the Applicant No. 1 was given age relaxation, pursuant tb which he was
considered and hence got selected and was later given the rank of Assistant

Commandant a combatised post in Assam Rifles.

That the abplicant No.1, vide his representation dated 06.03.2002 made a
requést to Member Secretary, Medical Officers Selection Board, ITBP (MHA),
Govt. of India for permanent absorption as Medical Officer. That, thereafter,
the applicant approached the Hon'ble Central Administrative Tribunal,
Guwahati Bench by filing O.A No. 192/2002 With a prayer for relaxation of
age. The Hon’ble Court after hearing was pleased to pass a judgement and
order d’ated 13.11.2002 and directed the respondents to declare the result of
the applicant by taking remedial measure of relaxation of his age and

consider the case for regularization (Annexure F to OA).
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That |t is to be stated here that vide order dated 17.09.2002 the respondent
authority issued orders for terminating the earlier ad-hoc appointment of. the
applicants with effect from 17.09.2002 (Annexure H-1 to H-3 of the instant OA

refers)

That in compliance with the above order passed by the Hon’ble Tribunal, the

respondent authority allowed the applicants to appear in selection procedure

" by relaxing the age for combatised post of Assistant Commandant. The |

applicants after coming out successfully from the selection procedure were
appointed as Medical Officers (Assistant Commandant) in Assam Rifles vide L

orders dated 01.10.2003, 09.10.2003 and 09.10.2003 respectively.

That it is stated that there is an Depaftment of Personnel and Training
(D.O.P.T) Office Memorandum No. 28036/1/2001-Estt(D) dated 23.07.2001
on the subject of restriction on regularization of ad-hoc appointment. As per
the said O.M, ad-hoc appointee hés to be replaced by a regularly selected
candidate. In the instant case the applicant was. regularly appointed after

following the laid down selection procedure in 2003, when the post Medical

P T
AT OTY

Officer, Group ‘A’ was combatised in the rank of Assistant Commandant.

Copy of D.O.P.T Office Memorandum dated 23 July 2001 is

attached herewith and marked as ANNEXURE-R-4.

That the post of Medical Officers(Assistant Commandant), in Assam Rifles,
was non existent prior to the advertisement published in 2000-2001. The post

of Medical Officers(Assistant Commandant) in Assam Rifles has started vide

dos
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Min. of Home Affairs letter dated 05 September 2000, wherein for éhe first
time directions were issued for the constitution of Medical Officers Selection
Board for r\ecruitmentl of Medical Officers in CRPF, BSF, ITBP and Assém
Rifles for making direct recruitment to the post of Medical Officers (Assi_stént

Commandant Ievel).. Pursuant to which in 2001 applications from eligible

candidates  were invited for the post of Medical Officers(Assistant |

Com'mandant). It is also pertinent to bring out the fact that the applicant and
others belong to the first batch of combatised post of Medical

Officers(Assistant Commandant) in Assam Rifles. These facts are well within

~ the knoWIedge of the applicants also. The applicants were allowed to appear

in the examination after giving the age relaxation in deference to the order of
the Hon’ble CAT.

Regarding 6 doctors, whose cases were submitted to the Department
of Health and Family Welfare for regularization, they had become the part of

CGHS (Central Government Health Service) under the Ministry of Health and

Family Welféfe,' Govt. of India and not under the respdndents authority. That

the applicarﬁs have themselves admitted at para 4.8 of OA No. 192 of 2002
that the force was running acute shortage of Medical Officers and the
Department of Central Government H_ealth Service could nbt proVide required
number of Medical Officers to Assam Rifles. In suchv compelling
circumstances, with the approval of the Central Government Health Service,
Govt. of India, the DGAR appointed the applicant and other Medical Officers
on ad-hoé basis after observing all required fdrmali'ties. However, no

combatised postv of Medical Officers(Assistant Commandant) in Assam Rifles
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was existent at that time. Therefore, seeing the shortage in CPOs (CRPF,

'BSF, ITBP and Assam Rifles) the combatised post of Medical Officer

(Assistant Commandant level) was introduced in group ‘A’ vide letter dated 05

September 2000.
A copy of letter dated 05 September 2000 is attached herewith and

marked as ANNEXURE R-5.

That the contention of the applicants in para1 of the OA is misconceived and
incorrect and hence denied vas stated. It is submitted that the applicant No 1
was appointed as Medical Officer on ad-hoc basis with effect from 11 July
1995 vide this Directorate letter No.vI.14015/6—78/Appt-MO/ME(A)/30 dated
13 June 1995 and even No dated 03 August 1995. The applicant accepted
the appointment as Medical Officer on ad-hoc basis with the terms and
conditions(annexure A-1 to A3 of the instant OA and Annexure R-3 refers) . It
is discernible from the said annexurés that the appointment was on ad-hoc
basis for a period of six months for which approval had been taken from
Ministry of Health and Family Welfare as no combatised post of Medical
Officers(Assistant Commandant) was existent at that time. Appointment on
ad-hoc basis of the apblicant was terminated with effect from 17 September
2002 and accordingly termination letter was issued vide this Directorate letter

No. 1.14015/B-78/99/MO/M-| dated 17 September 2002. The applicant had

tllore- 792011

| applied for the combatised post of Medical Officers(Assisfant Commandant)

in Assam Rifles, wherein the selection procedure was conducted by MOSB"

. e e amn e i1 e oemiem enets ot 5. = B T T RS T
(Medical Officers Selection Board), ITBP, Ministry of Home Affairs in year

PRI

e rrew——E——



15.

—ero

8
| G@ﬁm Admtnieiretive Tribunal
VOIRAI NS “STSrery

SO 2 (Med)

Al

"4 JAN 2010

Guwahati Banch
TETE =ads

Souqs R -
L Cof My

2000-2001. He was denied to participate in the selebtion for the post of
Medical Officers(Assistant Commandant) in Assam Rifles since he was over
aged . The applicant filed an OA in the Hon'ble CAT, Guwahati Bench,
Guwahati ‘arid_ Hon’ble CAT Guwahati Bench vide order dated 13 November
2002 (Annexure F of OA refers) passed in Orig'inal Application No. 192 of
2002? directéd the respondents to consider the case of the applicanﬁt.’andlike
persons takihg note of their services in the Assam Rifles on éd-hoc basis and
consider their cases on the basis of their performance. The respondents were

accordingly ordered to declare the results of the applicant No 1 by taking

remedial measures of relaxation of his age and consider the case for

regularization. In deference to the CAT order, the applicant was permitted to
appear for selection of the said combatised post of Medical Officers(Assistant

Commandant) in Assam Rifles. Subsequently, the applicant was considered

~for the said post and after following the due procedure of selection the

applicant wa's appointed in the combatised post of Medical Officers(Assistant

Commandant) in Assam Rifles with effect from 20 Oct 2003.

That in the intervening period between 17 September 2002 (date of

termination of ad-hoc service) to 19 October 2003 (prior to date of

appointment as Medical Officers(Assistant Commandant) in Assam Rifles) the .

applicants were not serving in the Assam Rifles. Therefore, the Applicant No
1had a break in service of 01 year, 01 month and 2 days, whereas
Applicant Nos 2 and 3 had a break in service of 01 year, 01 month and 23

days. Therefore during the said period of break in service, the applicants

Directorate Generdl
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were not serving in the Assarﬁ Rifles and hence the said gap period as well
as the ad-Ahoc, contractual service cannot be regularized from the date of their
initial contractuél appointment as ad-hoc Medical Oﬁiéers, since théy had
been freshly inducted in the combatised post of Medical Officers (Assistant

Commandant) in Assam Rifles with effect from the date of their appointment

- as Medical Officers(Assistant Commandant) in Assam Rifles, in 2003. It is

further respectfully submitted that the appointment of Medical Officers in the
rank of Assistant Commandant for the first time in Assam Rifles was done in

year 2003 and the applicant was of the first batch. There was no combvatised

~group A post of Medical Officer in the rank of Assistant Commandant prior to V

the year 2003. Hence the applicants are not eligible for regularization in the

_rank of Assistant Commandant (Medical Officer) as belonging to the first

batch of Medical Officers in Assistant Commandant Rank.

That the contention of the applicants in para 2 of.the OA is misconceived
and incorrect and hence dénied as stated. It is submitted that i‘n terms of
Section 2 (a) of the Central Administrative Tribunal Act 1985 provisions of
the said Act shall not apply to any member of the Armed Force of the
Union. Assafn Rifles is one of the Armed Forces of the Union, and the
applicants are not civilian Government servants but Assam Rifles Medical
Officer 'presently serving in the rank of Assistant Commandant and hence
this Hon’ble Tribunal, has no jurisdiction to entertain the present OA filed
by the Appﬁcants. In this context reliance is placed on the recent decision

of Hon'ble CAT, Hyderabad Bench in OASR No 2511/2009 filed by Shri R




17.

18.

—77—

10 o |
Centra? Awm’n@ffﬂ'@"‘*’ ricunat ) ) g
e PTG TS E
| &
N R . zﬁ,
O
# @uwahati Bench BI5S
TETER IS 2
g plct T < ] ‘; N g &

Ramu Vs DGAR, wherein the Hon’ble CAT has held that “As the applicant
is not a civilian government servant and is a constable in Aésam Rifles,
which comes under Armed personnel, the office objection is up held. 2.
Refurn the application to present before the proper forum”. Therefore, this

Original Applicatidn is not maintainable as per law before the Hon’ble CAT

~and is liable to be dismissed on this ground itself. (Annexures R-1 and R-

2 refers)

That with regard to statements made in para 3 to 4.1. of the Original

_ Application,; no comments being offered being a matter of statutory

provisions and the personal knowledge of the applicants.

That with regard to statement made in para 4.2 to 4.5 of the Original
Application, the respondents beg to submit that the contention of the
applicants in above paras is misconceived and incorrect and hence denied as
stated. It is submitted that in 1994 there was no combatised post of Medical
Officers(Assistant Commandant) existing in the Assam Rifles. It is incorrect to
state that the applicants were recruited. The applicants were given the formal
order of appointment as Medical Officers on ad-hoc basis (Annexure A-1 to
A-3 of OA refers) subject to the terms and conditions mentioned in annexure
R-3 and the applicants were not_ recruited against the regular vacancy since
there was no combatised post of Medical Officers(Assistant Commandant)
exisﬁng in the Assam Rifles in the year 1994 which came into existence only
in year 2003. It was admitted by the applicants in para 4.4 of the inStant OA

that they were given formal order of appointment as Medical Officers on ad-

Rife
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hoc basis. (Annexure A-1 to A-3 of OA refers). It is the own admissioﬁ of the
Applicant No. 1 in his earlier OA No. 192 of 2002 that his appointment on ad-
hoc basis was done by Assam Rifles after taking approval of Ministry of
Health and Family Welfare. It is pertinent to mention here that there was no
combatised ;post of Medical Officers(Assistant Commandént)present in
Assam Rifles prior to the year 2003. Hence the appvlicants‘ are not eligible for
regularization in the rank of Assis]tant Cdmmandant (Medical Ofﬁcér) with

effect from their initial date of joining the service in Assam Rifles. It is futher

ey

eral A

oy

pertinent to bring out that the applicants belong to the firét batch of

combatised rank of Medical Officers(Assistant Commandant)in Assam Rifles

whose selection had been based on certain eligibility criteria (Physical and

Medical Standards being combatants) required by the said combatised

post.

That with regard to statehent made in para 4.6 of the Original Application,
the respondents beg to submit that thé contention of the applicants being
misconceived and incorrect henc;e denied. It is submitted that the
applicants have not brought out certain facts which have been admitted by
them in para 4.8 in OA No 192 of 2002, wherein, it has been admitted that
even fbr appointing them on ad-hdc basis, the respondent authorities had
taken the apprO\)al of Ministry of Health and Family Welfare and not the
Ministry of Home Affairs. It is further respeétfully submitted that there was
no combatised post. in the rank of Medica‘l Officers(Assistant

Commandant)present in Assam Rifles prior to the year 2003. The

sy
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applicants were issued the formal order of appointment as Medical
Officers on ad-hoc basis and the applicants were not recruited against
the regular vacancy since there was no combatised post of Medical

Officers(Assistant Commandant)present in Assam Rifles till year 2003.

That with regard to the statement made in para 4.7 of the Original Application,

- the respondent beg to submit that the contents of the para is misconceived

and incorrect hence denied as stated. It is further submitted that when the
applications  for the post of Medical Officers(Assistant Commandant) in
Assam Rifles were invited from eligible candidates vide the advertisement, at
that time all the Medical Officers were serving in ad-hoc appointment as
Civilian Doctors were also informed, so that, if they are willing, they can apply
for the post. The post of Assistant Commandant Medical Officers was
combatised in the year 2003 and the applicants belong to the first batch of
combatised post of Medical Officers(Assistant Commandant) in Assam Rifles

with certain eligibility criteria of physical and medical standards. The element

~ of surprise felt by the applicant is incorrect and misconceived, and hence, the

same is denied. Moreover, the applicant has mentioned that his ad-hoc
service rendered in Assam Rifles should have been considered for giving age
relaxation, when the applicant was applying for combatised appointment. It is

further submitted that there is no provision for such relaxation for the -Doctors

serving on ad-hoc appointment. However, in deference to the Hon’ble CAT .

order dated 13 November 2002(Annexure F of OA refers); the applicant was

permitted to appear in the selection procedure for the said combatised post of

o
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para 5 of annexure E of the instant OA, the Applicant No 1 vide Ietter dated
06 March 2002 had admitted that he under his own volition had failed to
mention it in his application that he is an OBC candidate and hence is eligible
for age relaxation. It is pertinent to mention here that no person can claim a
right based on his own ignorance. However, subsequently the applicant was
selected for the said post and was appointed as Medical Officers(Assistant
Commandanf) in Assam Rifles in year 2003, after giving age relaxation in
deference te Hon’ble CAT order. That in the intervening period between 17
September 2002 (date of termination of ad-hoc service) to 19 October 2003
(prior to date of appointment as Medical Officers(Assistant Commandant) in
Aesam Ri_fles) the applicants were not serving in the Assam Rifles. Therefore,
the Applicant No Thad a break in service of 01 year, 01 month and 2 days,
whereas Applicant Nos 2 and 3 had a break in service of 01 year, 01 mohth
and 23 days. Therefore during the said period of break in service, the
- applicants were not serving in the Assam Rifles and hence th—e said gap
period as well as the ad-hoc, contractual service cannot be regularized from
the date of 'theif initial contractual appointment as ad-hoc Medical Officers,
since they had been freshly inducted in the combatised post of Medical
Officers (Assistant Commandant) in Assam Rifles with effect from the date of
their appo-intment as Medical Officers(Assistant Commandant) in Assam
Rifles, in 2003. It is further respectfully submitted that the combatised post of
Medical Officers (Assistant Commandant) in Assam Rifles in year 2003 and

the applicants belong the first batch itself. There was no combatised post of
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Medical Officers (Assistant Commandant) prior to the year 2003; hence the
applicants are not eligible for regularization in the rank of Medical Officers
(Assistant Commandant) withl effect from their initial date of joining the service
in Assam Rifles. Since the post of Assistant Commandant Medical Ofﬁcerv
was combatised in the year 2003 and the applicants belong to the first batch
of combatised rank of Assistant Commandant in Assam Rifles with certain
eligibility criteria (Physical and Medical Standards being combatants) for

the regular appointment as Assistant Commandants in Assam Rifles.

That with regard to the statement made in para 4.8 of the Original Application,
the respondent beg to submit that as per para 5 of annexure E of the instaﬁt
OA, the applicant vide letter dated 06 March 2002 have admitted that he
under his own volition had failed to mention it in his application thét he is an
OBC candidate and hence is eligible for age relaxation. It is pertinent to
mention here that no person can claim a right based on his own ignorance.
The post of Medical Officers (Assistant Commandant) was combatised in the
year 2003 and the applicants belong to the first batch of combatised rank of
Aséistant Commandant in Assam Rifles with certain eligibility criteria

(Physical and Medical Standards being combatants)

That with regard to the statement made in para 4.9 of the Original
Application, the respondents beg to submit that relaxation of age was
given to the Applicant No 1 to appear in selection test for combatised post

of Medical Officer in deference to the Hon’ble CAT Guwahati Bench vide

Rretr-7930;

Ytllong-79207 )
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order dated 13 November 2002 (Annexure F of OA refers) passed in

Original Application No. 192 of 2002.

That with regard to the statement made in para 4.10 of the Original
Application, the same is a matter of record and anything contrary to the

records is not admitted by the answering respondents.

That with regard to the statement made in para 4.11 of the Original
Application, the respondent}beg to submit that the applicants were working
on ad-hoc basis and as per terms of appointment, ad-hoc appointees can
be terminated after a period of six months (annexure A-1 to A-3 of OA and
Annexure R-3 refers). The applicants were apprised in their terminatfon
letters( Annexures H-1 to H-3) thaf their further extension was not agreed
to and that their services in thé post of Medical Officer( Ad-hoc) were

terminated with effect from 17 Sept 2002.

That with regard to the statement made in para 4.12 of the Original
Application, the contents of the applicants are misconceived and incorrect
hence denied. It is furthe‘r respectfully submitted that the applicant accepted
the appointment as Medical Officer in Assam Rifles on ad-hoc basis based
on the terms ana conditions as mentioned in Appendix A of the appointment
letter(annexure A-1 to A-3 of OA and Annexure R-3 refers). The applicants
had applied for the post of Medical Officers (Assistant Cofnmandant) for
which the selection had been carried out by Medical Officers Selection Board

(MOSB), ITBP during 2000-2001. SubSequentIy the applicants were selected
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for the said post and were appointed as Medical Officers' (Assistant
Commandant) in Assam Rifles in the year 2003 ( date of reporting of
Applicants Nos 1,2 and 3 to the new appointment were 20 October 2003, 11
November 2003 and 11 November 2003 respectively). It is pertinent to
mention that there was no combatised post of Medical Officers (Assistant
Commandant) in Assam Rifles prior to the appointment of applicants as
Assistant Commandant in Assam Rifles in year 2003 as the applicants
belonged to the first batch of combatised Medical Officers (Assistant
Commandant) in Assam Rifles. That in the intervening period between 17
September 2002 (date of termination of ad-hoc service) to 19 October 2003
(prior to date of appointment as Medical Officers(Assistant Commandant) in
Assam Rifles) the abplicants were not serving in the Assam Rifles. Therefore,
the Applicant No 1 had a break in service of 01 year, 01 month and 2
days, whereas Applicant Nos 2 and 3 héd a break in service of 01 year, 01
month and 23 days. Therefore during the said period of break in service, the
applicants were' not serving in the Assarﬁ Rifles and hence the said gap
period as well as the ad-hoc, contractual service canﬁot be regularized from
the date of their initial contractual appéintment as ad-hoc Medical .Officers,
since they had been freshly inducted in the combatised post of Medical
Officers (Assistant Commandant) in Assam Rifles with effect from the date of
their appointmeht as Medical Officers(Assistant Commandant) in Assam
Rifles, in 2003.

That with regard to the statement made in para 4.13 of the Original

Application, the respondent begs to submit that éventhough the age
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relaxation was not entitled to the Applicant No 1 as he had not mentioned his

OBC status in the application form under his own volition, but the Applicant
No 1 was allowed to appear for selection procedure for the post of Medical
Officers(Assistant Commandant) in deference to the Hon’ble CAT order dated
13 November 2002 passed in OA No. 192 of 2002 and subsequently the
applicant Nos 1, 2 and 3 were selected for the post and were apbointed as
Medical Officers(Assistant Commandant) wef 20 Oct 2003, 11 November
2003 and 11 Novemberk2003 respectively and the applicants are still serving

as regular officers. It is pertinent to mention here that no person can claim a

right based on his own ignorance.

That with regard to the statements made in paras 5 to 11 of the Original

Application, it is submitted that the same are repetitive and .ha\)e

adequately been commented upon in the preceding paragraphs.

2>
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VERIFICATION

|, Major Rajni Nayal D/o Shri Narayan Singh  aged about 33
years, r/o Laitmukhrah, East Khasi Hills District Shillong, presently serving
as Staff Officer -2 (Medical) do hefeby solemnly affirm and verify that | an
fully conversant with the facts and circumstances of the case. | have been

duly authorized to file this written statement on behalf of the respondents.

o 243
................... 2.0 5% 44, being matters of record are true to my
information derived there from, which | believe to be true and the rests are

my humble submissions before this Hon'ble Tribunal.

N
And | sign this verification on this the { day of Janwary

2010 at Guwahati.
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The Administrative Tribunals
Act, 1985’
[ No. 13 of 1985]

‘An Act to provide for the adjudication Of trial by Administrative Tribu-
d conditions of
service of persons appointed 1o public services and posts in connection with
the affairs of the. Union of of any State or “of any local ot other authority
within the territory of India or under the control of the Govemment of India or
of any Corporation 2{ or Society ] owned or controlled by the Govemment
2|'in pursuance of Article 323-A of the Constitution ] and for mattets con-
nected therewith or incidental thereto. : n
BE il enacted by Parliament in the Thirty-fifth Year of the Republic of
India as follows:— ‘

CHAPTER 1
- Preliminary

1. Short titley-extent and commencement.— (1) This Act may be called
the Administrative Tribunals Act, 1985. :

(2) Tt extends,— .
(a) in so far as jt relates to the Central Administrative Tribunals, to
the whole of India; -
(b) in so far as jt relates to Adminish'ativc,Tribunz\ls for States, to the
whole of India, except the State of Jammu and Kashmir. ;
(3) The provisions of this Act, in so far as {hey relate 10 the Central Ad- ‘
ministrative Tribunal, shall come into force on such daic as the Central
Government may, by notification, appoint. :
(4) The provisions of ihis Act, in so far as they relate to an Administra-
tive Tribunal for a State, shall come into force in a State on such dale as the
_ Cenlral Government may, by notification, appoint.
771, Published in  the  Gazetle of India Bxtraordinary, dated The 27th Fcbr;;r_y‘,
"1985-—Provisions relating to Central Administrative Tribunal corne into force with cflect from
the st July, 1985 vide GSR No. 527 (E), dated the 1st July, 1985,
2. Tngerted vide The Administrative Tribunals (Amendment) Act, 1986 (No. 19 of 19806).

Takes cffeet Trom the 2204 Junuary, 1986.
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2. Act not to apply to certain persons.— The provisions of this Act

shall not apply to— : ,

(a) any member of the naval, military or air forces or of any other
armed forces of the Union;

I(13) deleted; ' '

(¢) amy officer or servant of the Supreme Court or of any High Count
2| or Courts subordinate thereto J;

(d) any person appointed to the Secrefarial stall of either House of
Parliament or o the Secretarial stafl of any State Legislature or a
House thereof or, in the case ofa Union Territory having a Legis-
lature, of that Legislature.

© 3. Definitions.— i this Act, unless the context otherwise requires,—

3((1) “Administrative Member’’ means a Member of a Tribunal who is
‘ not a Judicial Member within the meaning of Clause (i),

_“‘(aa) “Administrative Tribunal’’, relation o a State, means the
Administrative Tribunal for the State or, as the case may be, the Joiut
Administrative Tribunal for that State and any other State or States;

(b) “‘application’’ means.an application made under Section 19;

(¢) “‘appointed day’’, in relation to a Tribunal, means. the date with
effect from which it is established, by notification, under Section 4;

(d) “‘appropriate Government’’ means,—

(i) in relation to the Central Administrative Tribunal or a Joint

) Administrqtive,T'1'ibunal, the Central Government; -

(i) in relation to a State Administrative Tribunal, the State Gov-
ermment; _ C o

(¢) ““Bench'” means a Bench of a Tribunal; _

() Central Administrative. Tribunal’”’ means the Administrative Tri-
bunal established under sub-section (1) of Section 4; '

(g) *‘Chairman™ ineans the Chairman of a Tribunal;

() ‘‘Joint A_dl,n‘i:n'.istrgtive Tribunal’ means an Administrative Tribu-
nal for two or more States established under sub-section (3) of
Section 4; " ‘ ‘ . L ‘

(i) **Judicial Member’" means a Member of a Tribunal appointed as
such under this"Act,"and includes the Chairman or a Vice-Chairman

I Dc_lcted vide The Administrative Tribunals (/\ﬂ1ﬁl)d|11611l) Act, 1986 (No. 19 of 1986);'
Deemed to have been deleted with effect from the 15t November, 1985, ’ ' 4

2.‘ Inserted vide The Administralive Tribunal (Amendment) Act, 1987 (No. 51 of 1987).
Takes efTect from the 22nd December, 1987.- o S ) :

3. Inserted . A o ' o —
: L } vide The Administrative. Tribunals (Amendment) Act, 1986 (No. 1
4. -Renumbered of 1986). Takes effect from the 22nd January, 1986, R
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~is ‘earlier.

" another six months or: £ill the post 'is filled ‘on

A @ 'mﬂXU;RERS  .0(3,

(a) Thé'appbinémént‘istﬁréiy Eémpbréry'ﬁor a-period of -

of  Joining till the-veacant -post

6 (8ix) months from the date :
ixAmon;hs-whicheVer

is filled by regular medical officer or s

(b) -In case the post is pot filled up within the six months, .
the ad-hoc appointment may be ‘continued -for a period of

' ‘regular
basis whichever is warlier. - :
(c) - This is merely an offer of appointment on. adhoc basis and
this will not give you'any,benefits/claim,ﬁor appointment on

" regular pasis.

(4) Failure to complete the period of appointment to the
‘satisfaction of the competent authority will render the
‘candidate liable to be discharged from service at any time
without any notice and: assigning any rsason. ' ;

(e) The saeale of pay of the post is Rs. 2200~75~2800~EB~100~
4000/~ per month. The initial pay of such >andidates who are
in Govt service will be fixed according to' the rules ‘and

those who are hot in service will be fixed at the minimum of

-~ the pay scale. e

(£) Private, practice of‘any.kind whatsoever including
laboratory and consultant practice is. prohibited.

(g) Dearness and other allowances will be admissible
.aceording to orders of the Central Govt.

(h) Won practicing allowances as admissible at the rates
prevailing under Central Government Orders. .

(j) The appoirtment carries with it the;liability to
serve in any. part of India or out-side. '

" (k) oOn appointmenﬁ the“offiéer will be required to take

‘an oath of all&gilance to the constitution of India or make
a solemn affirmation to that effect in the prescribed
proforma. : . 4 — :

(L) Other terms and conditions Will be regulated by the
relevant rules and orders$ that may be in Force from time to

time. .

~ (m) No request for change of posting will be'enteftéined
under any cirecumstances. . -
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(o) If ‘the chlaLatlon given or. any informatlon furnished
by .the.officer proves ito.be false orf. the .officer is.found
to have wilfully suppressed any’ materlalllnformatlon
he/she will be liable for removal.from service. and such
. other actlon as Govt may deem- necessary. 4

T AT A

U (\4pd)

o smfEeyTen em.

. )lr’nr rare. (.enem/ Asm‘
TE‘I?"’! 793011 .
“dilome-79301)



Juis' ;.,.‘;{z«sz

F?K‘E ﬁﬁmmm jﬁ&

stoa &mm az(: ia bc rf*‘ducud m ps:r&(m“..
dmci fuwzismm ;;w‘f;mimxs or Sransfor
: 5 mxtwm ai“«ﬁ

appoiritsient. i
¢l um Gt

RS .11<:m}<§ bc «;,ica: . Spelt: out
oy ml ih» wm{,c rondcmd »ss

umm uiv M iy s: g"uw '1153;:; z(.u m mmmm mv a;; 'ﬁ}&i?y u"m ziin 5
. . _

i %\ d«cns’ : t. o me s m"
L Thinmadal & O {ATR 4972 50 “’_} ’m % spreame Court

gt ¥ %@skam "fvﬂiaimgmim
hfg‘.a:@%}zscwsd, i}?ie.}i ansumning that thelr having
T twithout apy thing nige

£ 'Liii)’?’?”i‘éi{w m*pubhu uﬁsm{ ,md wfmi imc. bm; :

“ ’ ; ' . t";:_l‘::{?ym Wq

Diretimaie Generes Assam Rotly,
fretar-79301;

Shilione-79301;




‘ a.;?}?p

4 s;_xf ii‘vf ﬂx umi‘m*i & i’;;rgasmkar m,i 3

af‘«:sz sy o 2‘:.;4; Vi Plera
girved thit dirsetion
< Wiwi(z cwis rg sa( .m '

zz 'usch mémct rharter. in the case of f}r. w A ﬁm;u: "s
%30 she %s;pmm* ot hedd that i*sv foc L‘tsimz‘z}i mft»:‘*

23 -mf cmmv‘
goht withong Hadt, o tdie
| Maharmhire {AIR 1993 B(
1 s ot ghve sise 1o the

aisd ji1 ?)ﬂi’&?‘*ﬁ (}M" fefirred 10 ahive, 4 2

: olroted condidute & pes g ,m»‘ AT
thie pra:owm g?’i}f&.dd?ﬂ‘ :
i %m'mguiamm i the

X i‘c Ji'i(?? of
erbemend iy il rgard and

XLM (sf ’< : :f

2 ‘{«; z}ui; ti Mav 3( ‘:I. sebsicly ka ..f' at whineser Ui 3 wa;ri mdw gam#’é the
Gossrmment of Tadiy, perainiag 1o service sondtere, nt such order shadl be fogfentoniod

¢ il Crtirerted M;iﬁi“%f&"’@&‘ﬁ&i’tmcﬂ? without first referrdng the matier to the
Departmet of Logal Affuits and do the 3.&9&:;;;1« ut of Pesoond wnd Traiping for

- wdvice

e

stiusiions that ad-boe
oy of wirk, where the
cevailable, 0 has beon
crutiment from ety
¥:§ns is &mmﬁ@m& {4 PO

e 30 the existing

m s <‘wuis% i.sc,: m;c m;g m are Cusns and i reul oxd
mn, % 4 regudar sundidate becom

trmend by sfirecy, yug
t -9 fast resoss.
: z;,> émw'rm m;i o6 ad:hoe b
f sy 2 regula 3‘
adse Boonme

5. are: magde. o 1 yw ¢ such an ofi”w}, 15
M gegiziatwum; of fedt - appointment, A;} i -

M ;3;,4*;5?3'::3?;&&:;3 m ‘«w

”‘nﬁwn ,«gc' Mg
APV
y. éw:ai z«;m;‘m}-*sz' i

b b ,43;33{:*: <,f :mma P “‘«.3!336

vatant fur e sk an e yearn,  OF f‘e&i:,,
wirke! have wéwt,m’smii} iorensnd
é.;i 08 ey

mmiw ﬁ{m‘ima eI e

posts fhg § avstances of yd

appoltmEnts fro

“a
mare voust cases beby

zaliny of sRevice m

\
- Congy =
' }Gol‘uj"
™o WYo 2
O (Med)
TR Ty L0 r

direciorgte General Assany

e Wh-7930;;
: ' llene-7921)

- fi ' ;*mr';x‘iar mﬂe is‘se‘}

ST 4:;7'{5;5:'1 2 of Bhe § }m:xc:; o !
'm:x% ot il Leg,g;i «x I
s Dopart ‘



71




. : . O R < ¥ S L
| | - ANNEXURI- N2
. l ) "\> . . 4,: ‘:‘,“_)‘ B
<4 g \ - ( JN .
b . | N1 AS022/1082000-Fers. | :
i t ~overimment of Tndia/Bharat Sackar T
J ’ Ministry of Home AlTairs/Grile Mantralaya
l
- ) ' New Delhi the 5 September, 2000
E g .
- , To, i
: The Director General,
Trrpp, CGO Complex,
New Delhi.
’ - Subject: Constitution of Medical Officer Selection Board for recruitment of Medical
| Officers ln CRPI, BSI, LB & Assam Rifles for the year 2000-2001.
A [ am dicected, to say that the Central Government have decided to constitule a
' Medical Officers Sclection Board Tor the year-2000-2001 for making dircet reeruitment to
1;' the post of Medical Officer (Assil Comdt feyel) n CRUE, BsECTTRP & Asdam Rifley
. with followving compaosition: - : : S,
i ' =
{; s 1. G, BSECRPENTIP/CISE AR _ Chatrman ‘(Hy rotation)
2, %? AddLDGIG, CRPFBSTATRIIAR Member
24 (1.caving the Foree whose DG s - ‘
; "%‘ Chairman) 7
, 3. Director (Medical) BST/CRPI/TTBE Member (By rolation)
4, Representative from MITA . Memboer
‘ S. DIG (Admn), ITDP : Member Scerctary
: 2. The board may co-opl a specialist from Central Healthe Services belonging 1o
. - SC/ST ealegory in case there is no other member belonging, 1o these calegories in the
; BBoard. v ' :
i - . :
b 3 The MOSB will conduet the reciuitment in accordaiice with the scheme enclosed.
N ITBP will provide the fagilitics for providing seerctarial assistant (o the MOS1-2000. The
1 other participating forces will also extend such held ag may be required by the Chaisnan,
*: ~ MOSB-2000 for conducting the recruitment.
! 4. 1 is requested that urgent -nccessary action may pleasc be laken to initiate the
“ _recruifnient process for direct recruitment of Medical Officery in CRPY, BSE, ITBP &
3 Assam Rifles in” accordance with the scheme of sclection. Following time schedule may

please be obscrved: -
1. TIssue of advertisement = 10.5.200]
20 dssue of serics-of advertisement for Lo 17052000 1o

Motivating, Doctors to apply ' - 17.06.2001
(Advertiscmentto appear once cvery week)

3. Scruliny of apphications ‘ - 0L0%. 2001 N\/_

1. Start of Infervicw . _0la9) Sy
. " (.) nlervicivy 01,09 2001 Seox T
e . Vo
5. Finalisation of result - 31.09.2001 ol Maf
. ) . THe G\o 2

© T (Med)
recliorate Genergl Aqql

ashI-793011
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Aler issuc ol the mamn
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advertisement mviling

SCIMCHLS News-ilepg,
= special perks available 1o e Doctors in oo

highlighted as also cimphasising on

50 that the Doctors on the ook oul
the forees.
Also DGy

application for rg tuitment (e
articles in News-papers whercin the
forees like time scalg pPromotions, (he
aspects ol Juining the Para-Militare Forees
for cmplovimeny nay feel motivated lowaids joining
Uis for e forees 10 come up wilh innovative :|(|\fcrliucmcnl_s in thig repard.
may arrange (o Appearon- some” TV Channels bringing oul (e benefity
“available o (e Doctors in joining the forees,

adventuye

6. 1 may be foted, that 4 system of allocation

provided for in (e enclosed scheme. This fact may he prominently mentioned iy the
advertisement s that  perspective candidales are aware that allocation of sclecled
candidates il be done ™ not on choice” bul through a rosicr syslem.

through a roster system hag been

7. DG, CRPF & DG, BSE are being requesicd 1o [orward the details of vacancies in
the rank of Medical Oflicers in their respective organizations, which are required to be
fifled up through  direcy recruitiment during the year--2000-2001 1t iy requested: that

advertisement for (hig recruitment -niay e issucd hy 10.5.2001 positivcly, Copy of the -
“adverlisement sent (y MITA for information.

Yours failhfully,

Sd/-
(SAMERR S.HARJ\'TA)
DIRECTOR (PERS)
CO[)_\;'“I_() lonwvarded for inlormation
L. DG, CRpy
2. DG, BSF
3 DG, ASSAM RIFLES -

&ncccsszu'y action (o -

Copy 1o 1’ers.H/I%rs-HI for information

®e
P




&

SCHENIE FOR COMMON RECRUITMENT OF MEDICAL OFFICERS

.‘ . M )
 (ASSISTANT COMMANDANT) IN CENTRAL; FORCES ORGANIZATIONS.

1. Common Recruitiment

1.1 Direct recruitment of Medical Officers (Assistant Commandant) in
BSF, CRPF, ITBP and Assam Rifles will be made through Common
Recruitment to be conducted by a Medical Officers’ Selection Board

(CPOs) nominated by the Ministry of Home Affairs.

. 12. The common recruitment  of Medical - Officers (Assistant
Commandant) will be made through a selection made on the basis

of interviews only by the duly constituted Medical Officers' Selection

~* Board (CPOs). The dates on which .and the place(s) at which the

- interviews will be held shall be fixed by the MOSB (CPOs). )

2. Option from candidates

24 A candidate may opt for the post of Medical Officer in any,one or
‘more CPOs mentioned above. For which he wishes 1o be
considered in the order of preferences. While making appointment,
due consideration will be given to the preferences exercised by the

__ candidate and having regard to his rank in the order of mefit.

H o 3. -Gdiculation of vacancies

314 The total number: of vacahcies of Medical Officers  (Asstt.
: L , - Commandant) in BSF, CRPF, ITBP & Assam Rifies will be worked
o _ o out as on of the year of »r_ecruitment.

: 392, The number of vacancies out of the total number to be reserved for
A o ~ candidates belonging to Schedule Caste, Scheduled Tribes and
‘ ' Other Backward Classes (OBCs) will be worked out in accordance
with the instructions issued by the Government from time to time.

4. Age limit

i ’ LI

e . 41 The . age limit for recruitment of Medical Officers (Asstt.
Commandant).will be not exceeding 30 years as on the crucial
date. The crucial date for determining the age limit shall be normal
closing date for receipt of applications from candidates (and not the
closing date prescribed for those posting applications from North-
Eastern States, J&K State, Andaman & Nicobar Islands,
Lakshadweep, efc)) _ :

472 Relaxation of age limit shall be admissible as'under: -

@ a -

) Upto a maximum. of five years, if a candidate belongs to the
Scheduled Caste or a Scheduled Tribes.

\ - } » . :
{:/-m/hn ii) Upto a maximum of three years if a candidate belongs to the
Gi Col Maf : | ~ Other Backwaid Classes (OBCs). ' R

o ave 2 (Pufwert) | |

SO 2 (Med) v ity - Upto a maximum of five years in the casn of Govt, sr‘rvan.to

i S ﬂﬂ and(‘Modlcal Graduates who joined the Army Medical Corps
Directorate General Assam as Short Scivice Regular Commissioned Officers and 'Jch\
arwta-793011 _ : o
Spylinse 798017 ' T



released after completing the initial period of assignment of
five years. The age relaxation upto five years shall also be
admissible to the SSCOs whose assignment “has been
extended beyond five years and in whose case the Ministry
. of Defence issues a certificate that they will be released on
three months" notice on selection from the date of receipt of
~offer of appointment. The relaxation in age limit shall be
admissible upto a maximum of ten years if such Gouvt,
servants and SSCOs belong 1o tiig SchedulsdCastes or the

Scheduled Tribes and upto a maximum of eight years if such
officers belong to the Other Backward Classes (OBCs).

5. Qualifications

~

5.1.

A recognised medical qualification of allopathic system of medicine
included in the First or Second Schedule or Part-Il of the Third

‘Schedule (other than licentiate qualifications) to the Indian Medical

Council Act, 1956. Holders of educational qualifications included in
Part-Il of the Third Schedule should also fulfil the conditions -

stipulated in sub-section (3) of section (13) of the Indian Medical
Council Act, 1956, ‘

C_omplétion of Compulsory IRotatihg Internship-Candidates who
may not have completed the rotating internship shall be eligible to
apply and appear for the Interview provided that, if selected, they

- shall have satisfactorily completed the compulsory Internship before

appointment.

6. . _Physlical and Medical Standards

6.1.

; P TrEeang
N, N 3 e vy vyves
u}%ﬁq WAL TR
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The candidate should conform the following physical standards: -

Male Female
i) Height 157.5 Cms. 142 Cms,
(Relaxable by 2 Cms.
- for Gorkhas, Garhwalis,
Kumaonis, Dogras,
Marathas and by 3 Cms.
. - in respect of Adhivasis). o
ii) Chest 77 Cms.-Unexpanded well developed
| 82 Cms.-Expanded '
iii) Weight Proportionate to Proportionate.to

height and age height_and ag'e\.

' M'ediCaI Standards

a)  Eyesight:
Distant Vision Near vision
Better eye Worse eye
(Corrected Vision) (Corrected Vision)
6/6 6/12 : ' T
or J. J
6/9 6/9 o

b) The candidates must not have knock knees, flat foot or
squint in eyes and they should possess high. colour vision,
*The candidates will be tested for colour vision ljy"lshahara's
test as well as Edrich-Green Lantern Tost, They must be in
good mental and bodily health and free from any physical
c!efgct likoly to interfera with the efficiont petformance ofdthr\
duties. ‘ '




Subject to (a) & (b) above, the standards of medical fithess
for the candidates would be the same as prescribed by the
Govmnmont for the IPS.

c)

Medical Officers’ Selection Board

. o (il

i
(iv)
V)

7.2

7.3.

7.4.

75.

7.1.

DIG (Admn), ITBP

The Medical Officers (CPOs) Selection Board for direct recruitment
of Medica! Officers in CPOs will be constituted as under: -

DG, BSF/ICRPFNTBP/CISF/AR
Addl.DG/IG, CRPF/BSF/ITBP/IAR
(Leaving the Force whose DG is
Chairman)

Director (Medical) BSF/CRPI NTBP
Representative from MHA

Chairman (By rotation)
Member

Member (By rotation)
Member
Member Secretary

The Board will conduct Interviews of the candidates who sahsfy the
age and educational gualifications.

The candidates called for Interview from outstation locations shall
be paid travelling expenses as admissible under the provisions of
Ministry of Finance OM No 1-19045/1/74-F/IV-B datod 30 01 76
(Govt decision No. 8 below SR 132)

The Interview which will carry 200 marks shall be held to test the
General Knowledge and ability of the candidates in the field of their
academic study and also in the nature.of personality test to assess
the candidates’ intellectual curiosity, balance of judgement and
alertness of mind, ability for social cohesion, integrity of character,
initiative and capability for leadership.

The minimum standard for the purpose of‘selection at the Interview
shall be 40% of the total marks prescribed for Interviews

. 8. Merit list

The Medical Officers' Selection Board will arrange the candidates in
the order of merit as disclosed by the marks awarded to each
candidate in the Intemew and in that order of combined merit list to
be approved by the Gowt., so many candidates as are found to be
qualified based on the mmnmum standard shall be recommended
for appointment up to the number of unreserved vacancies decided
to be filled on the result of the selection.

The Boafd.' will also compile and submit merit lists separately for
Scheduled Castes, Scheduled Tribes and OBC candidates to the
Government for approval,

9. Medical Examination
91. The general category candidates  who - attain  the minimum
prescribed standare for selection at the Interview and all the 5C, 5T
and OBC candidates wilt be requited to undergo Mhrhcal

8.2

6 ° % qB WA
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Examination by the duly constituted CPOs Madical BrnrrJ on a day
following the date of Interview.

The CPOs Medical Board for ¢onducting the Medical Exaimination
shall consist of three Chiel Medical Officars including Selection
Grade Officers posses ssing Poslgraduate qualifications, one each in
Medicine, Surgery and Opthomology. The senior most of the three .
CMOs shall function as Ihn Presiding Officer of the Medical Board

Ly




g
Ea &

No fee shall be payable to. the Medical Board by the candidates for
the Medical Examination. g

[T

10, Allocation/appointiment of selected candidates

10.1. Candidates approved by the Government for appointment as

Medical Officers shall be allocated between the four CPOs on the

. ' basis of a roster, if the number of vacancies of BSF is "X " that of

| CRPF "Y" ITBP "Z" and Assam Rifles "A" then the percentage
weightage factor for the 4 Forces will be asunder: -

BSFs proportion "X" o= X
. o X+Y+Z+A
CRPFS proportion he = Y
) X+Y+Z+A
- | ITBPs proportion “Z™ = Z
' X4+ Z4A
Ass‘am Rifles proportion "A" = “_ﬁ_‘_-
| XAY+Z4A

Allocation of the ranking candidate will be as under: -

BSF CRPF ITBP ~ Assam Rifles
; . Share Share Share Share
5 Allocation factor (n.X- - (nY (nz (n.A
. Of the rank allocation allocation allocation allocation
‘ - Made Made Made Made
upto ' upto upto upto
- 3 previous - previous previous previous
rank) ~ rank) - rank) rank)

Tho rank. candidates will get allotted to the Forces whose allocation factor is
highest and so on.

- In case of shortfall in oel()ClIOH io numbor of Doctors qualifying for

¢ s recruitment being less than the number of vacancies the allocation will be
“proportionately reduced for all the Forces.

Separate allocation roster \'VIH be adopted for each category ie
General/SC/ST/OBC.

10.2. The appomtment of selected candidates will be subject to the Gowt.
' being satisfied after such inquiry as may be considered necessary
that the candidates ha\/mg regard to their character and

antecedenls are suitable m all respects for appointments to the
posts : - ’

10.3. Tho appointment will be further subject to lho candidates salisfying

the competent authority of their having satisfactorily completed the
Compulsory Rotating Internship.

10.4. Subject‘ to the provisions as mentioned ‘above successful

S 2 (wi) candidates will be considered for appointment on thn basis of the
RETfaerTeYy sy order of merit as |gnod to them by the Selection Board.,
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The-Selection Board will not maintain a

e

ny resefve

lists of successiul
elected

candidates. In case of any shortfall in the .appointment of s
candidates against the total vacancies in each category, the same
shall be reported to the Government for consideration of further
allocation. from the list of successful candidates..

11. General “ .

114 The Force whose Officer is nominated to be the Member Secretary
of the Medical Officers' Selection Board,'wili utilise the facilities
available ih his Directorate for providing secretariat assistance, -
equipment, stores items and stationery to the Selection Board.

. 112 The expenditure involved in the selection process including
payment of travelling expenses to the candidates called for
interviews shall be met by the CPO entrusted with the recruitment
~from its sanctioned budget grant of the year of recruitment.
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